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MR. DEPUTY CHAIRMAN: I have already ~ qT% 21, 497 %15 a7 G#] G¥&T #1 q2nT
said 5730. #7aT &, arsa & & amfia qeEw g,
faelt @ | & ammar g & a7 &1 wa
o et b s o o, e ) o e
>f the clock. BT AT H | # TR ATHIT FT UEEE)
mAaT § AR § 7g Fgar argar g fa a2
aaq ) #FT %3 ¥ IO A1A FT FAH
The House reas embled after lunch at half- &%, 8 ATHIT & tngfr@' Fg | Fad
B s ok s et sy & frg, s
THE FINANC | BILL, 1970—contd. fag, m TS T AT AT AT ﬁrwr
Gur & AT, a1 ag amrfaT ager avd
oft TeArREw (39T 939) ¢ A pder aw qraw w9 FAT | § 9 Az
= fam frdaw oT A1A7 AW3 A9 & gy qar g4 Sgw—aE o fFa a@
sirel & @@ wsAm, W & 9 I p_ff gq ag T 9w Fa @ O
argar fis gwrk 2w 47 Y feaf 8,39 9T gusg wiin g1, T a8 ot g, fedr
7z #a7 avfeigds R 33 @R o a1 ez @ A & A8 faE-
¥4 fr 7 5A TOWA ATHIT FOF GOT fody oy & 65 ag ST @ A AT o A
i @ aTa AT 83T 77 A0 WA g, wmfre g o feafr G gt
¢ ar smfad @ EATU AT I f favard & @ aodt amdl &1 a2
fﬂ'ﬂfﬂﬁqﬁﬁa iﬂl%alg-——ﬁﬁuﬁz'ua ﬁwmmwrﬁreqﬁrxﬁ
a77 T8 avHIT Y & qar N a9 I gy SqrE ax ¥ AU, g7 & gEAr
1 safa 2ar ¢, & 837 497 Fda § f wow AT & W TET A
q@aT qE H@M | AT TET @ | wreer Fav g 7

The House now stands adjourned for lunch.

nEer § uXE AGT FOGAT AFE | . o
- N %@:ﬂm | =, maiﬁ::;‘;ﬁ:;;ﬁ
% fam g8 gacwa 4, agfar e :?rﬁm il o
gl & e ¥ oaremT a4, Fo ki
ararsaa & = g1, fae gfem, mea- f‘ ff :;:Wfa;: ;ﬁwf;l Rl :Et
BEr F M @ 8 ANF, 1942 F, 15 % o der -H@':_mﬁ
aned, 1947 T wra awwiz g, g me ra ;ﬁ‘:f;: o
Fara &t fal # 92 wram, o #1 A9 - N ﬁﬁ!ﬂrmaﬁ'fﬂ%;ﬁq
=nA & am, UF &1 W@ & W, 15 ““E’m e s
=, 1947 F T A 129, 87 1970 \ e T TC WY €t e g, T
¢ 507 23 8@ 1@ § # TAF0 AT | Q€Y T § 1 3T TR 9 &?quw
g,mﬁaﬂw%ﬂraq%gﬁqﬁ r et 4 s P e
Ay qarE 7 S &R A g A "IE"'; ‘F’f*' e
e & sy saw 4 @, fan A | @ 8! e § fs e & at
¥ wraq § s gem F2 w@r g, o neE ™ LIS

o & w7 91 6 & =g § R wraa-
nmrtummm%gaqﬁeﬂmaaar‘ﬂ am ¥ gaTeT —
| I, WAL AIH AR AT Area @ Foer
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[=ft zraiereraror] |
FTE ? 9 SRS TEE F AT
¥ far g At AaveTd gfadl 97 33 FT
a1 fefy Gty Y aqafa & ard
fazor #ifr 1 F@iz @ SMe FT W@
21 F FEarm & arg FEAT IEAT g
fp 9 ATeT 1 FTEIC A HAY
g, zawr feafy st @ & fF qam
g7 T "9 # uF g aeg A afa-
g7 ¥ wfafafass o9 & Mg saer #3
7R E oA g 7 oWrd & A
qr # St g Coar ar, saw "
AT F Sred A1 Y § oA av- |
mw{t@@ammﬁ:
gt Trefza-faeft @ify & 1 3@ faer-
famr b 21 81 <@r & 1 Foeaa
Aqr, ara‘ﬂgﬁ. fﬂﬁq‘fq T FAT AT
wzr &1 fer & afz 72 379 awr
F1 uF daqr 6 &% wA F Fqly [T
2, a1 78 @74 WA F AMAT AL FAT )
gy Greard 2 & 9fq § a1 awr
¥ afyr 21 & azw ¥ awnfqa gzedd
I wzar wrgar § B sy el e
F ofr &, ave ¥ ufy 78 & 1 S AT
Fr7 7oz F wf7 aEEr 7@ §, AWK
#1 zzrAr, I8 AwwT w1 fREr wd=

[RAJYA SABHA]

g

TR, A FEA0EAT 7 7QET FTAT T,
3% wAd & 7 fer T i e 8
fr ZaTe agt ¥ SrAT-IAT A g W@
T HT THEY AET 1 FFT @var g O am-
Frat I ATTT Y T 7K -
Fon FT 72 £ (5 92 = K R X F
FT AT E | I TH AADT FY 2T H@T
2 7 area @t gwer @ §ife dar Fi
) oard A W § 9 g, W 0w
am #1 & | 7 ¥ 5 s prfear
# g frggamm oY Fraasir o v
arat 4y, w7 wfreaor ger & aw fag

Falfear § sT@WAA FIA T
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ST gt & A1 (e w1 sepe e & 9
F 9@ FZ WIHST GAT AT AT H IH
arra & far | areE &Y AT 3w 3=
F7 g T1 1 I8 9T FaT gear 7@y fwar,
AT FAST N AT ALY AT | WL W
ATHT Fg awar § & awa v avwe
AT T Aifa @ afegre s
&, ®rg oy fazwr o=y &Y ar g @+ 27
g &1 AT warT 2 faa e w41-
qT FT AqA WL §, 9% qwawr swfz-
0 & AR A77 Foig FAT R, AT eiw
Iaq famaamr o fagawnn & aver
gfadem gar, I T1§ w7 A 2,
a1 seifear sa 7w #1 q@ § AT
& e g arvar AT a3 F &4, A9 g
waAr a1 wa w4 | 35t 7w F aw g
@ afw & 0t fages ¥ 521 @5 we-
fer § sadt Fmaam s Gagasi
& @nr q9 g qr w7 afemft fgaay
TEHAF R T | A AW 7@ q3T 377
FLAT §, TEMHIT KT 8, 7K T &7
A aieg-fra 7t 8 1 a7 @it
g 5 G @ & ol wreg aF siFar
FY A €T A7 FT T@AT AEAT &, T
T @ a1 ®A AT T 7 off gfr
ag agv fga @1 ama &, =8 Gz
amar g, FudE s (g7 &1 st
g, W AT T T Hq9T (g9 g7
a1 @ & | T aTHIT v (gg &1 st
TG & | AT @ FA9 ¢ ara 6F g9
wdr &t wgEy fea @ ¥ AT @
R qFEE E T 419 9% AR 98 Iee
& 65 =T %1 ¥t awaTa g1 e fEe o

AW { AT FTATTT FT TAGIC FEAT |
wrezafa o1 AT gar | 97 F @ qufawr
ot arfesr g1 it 1 aga s=er gar 1 &
AT | W q 4Rl OF OF agT & ar-
fra az=i w1 At AT SEar
g fe 7 aoft ot @ g v e oA
ﬁim* * ok

**s*Expunged as ordered by the Chair.
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SHRI R. T PARTHASARATHY
(Tamil Nadu) : Can any Member use a word
which is inparliamentary, which word the hon.
5 hri Rajnarain has used?.

ot wgrEte vl (IAT 93W) : qAM
T owETEe A% AT 1 X ** 3 g
¥z avfar 7 & | 712 tRmie 7
i a7 |

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAY) : I am sorry...

o\ IATCAN : § AKEE F oG
Fgar Figdr g 6 o agrdie anf, @
AT I Foar @ F | AW A
T & aEErg o &9 & | zafaEg
d FOF ZET IT G AT 43T § FEAT
Ia g & 71 7 gaar 962 FE ) §@
qFT ATAAT A TAT FL | X A7 FAeT
F1 WaT § | AW daer g a9 F |

SHRI R. T. PA tTHASARATHY : Sir, can
an hon. Men ber of this House cast any

reflection on the Supreme Court in this
manner.. .

THE VICE CHAIRMAN (SHRI AKBAR
ALIKHAN) : No.

SHRI R. T. PA ITHASARATHY . ... and
say that * * * when the Supreme Court has
passed n order? -It is absolutely wrong and i is
not proper for any Member to say li e that.

THE VICE-CH vIRMAN (SHRI AKBAR
ALI KHAN) : That will be expunged.

SHRIR. T. PARTHASARATHY: I'
should be expunge. U

s\ niwAreme - gfaa, dfag ) g
FTAT AT F ATET HT NTT | FOT AT
Hrar & FIGT AT A FATT FA A /20
A1 FT AZAEAM 4 AT g ATERT

THE VICE-i "HAIRMAN
AKBAR ALI KH. N : I tan not going...

(SHRI
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Wt VWAV ¢ FFHE B §H &
a1z (Fdr ot soiz 3 dF7 gl § 9%
HITHT FF T8 ¢ (F o9 za®; omwds
FC AT | AAHZ FT AA ¥ 4TI

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : So far as the conduct of the

President is concerned, it is not within the
power. ..

/

SHRI RAJNARAIN: It is not the

conduct of the President.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Sir, he definitely questioned the
conduct of the President and has said that * *
*

=\ vwAeEn A, g gfar
afgd, qfrgz * * * 38 ang g -
gz adt &1 qftEz ¥ A7 vEEMT ®
are H UF HEM AAT | GG A@T HuAr
Awrs X AT & 1 AY A gFAH FT
TF 9 § | I7 §AF 97 ST g &

=) flo Hlo A : ag TANT FIWAT
FON A7 WAATY #Feeq HO7 ¢

%t TTHATOOQN @ 2 FOO |

st dto wto &St : FE FaT 7
w| TTHATEM : g ALl HEM ST
;”-q-:p:‘ ggﬂ-(* * k

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : T have given my ruling.

SHRI RAJNARAIN: You are absolutely
wrong.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : My order will be carried out.

oy umarEn : geenr @ #for
7 st we & (Feg @ wa w67 )
FT AT oA wr AnfET ) e gard
cqrgz F1 aafE |

Expunged as ordered by the Chain

6—32 RS/70
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=\ Agwly @melt : 7 TFArTEAT A
q FEAT,

SHRI R. T. PARTHASARATHY
As  President, he gave evidence. There

is no doubt about it, The hon. Member
has said* * * It is throughly wrong.

=) TRATAS : F 1T & FgAT TgAT
g (F %dfrsz @1 F= W feawm wa
FWaT | gz TEET AT FEE A 20
qiriz ¥ 9 % frez o7 afear amw
g% & 1 sa wfaa § avdr awd & @
g3z S &, @1 G W THGT HIAT
aerg & fa s 2. ..

W wgrET s
# Fargds wgar 9t g F arsa
Fr feafedt & and, =8 =1 i‘rzrf I
# fqu w7 a3 @S o1 oefane 7 @1
a7 a% Seriz ox feraq @ 2, A9
T AT T FT 0 trl'ﬁ' FARY I ogHEs
F fag g fF OF wews TEwTE KL
aaifad 7@ & 1

= Iwamaw ;3 s g 6

mrezafa fas o st e §7 @ IR
7z wa wefs @ gfgan & s
A1 7% w @20 & WAAT | Wor AT @E
721 3o A% & T fRo a8 @7 g T
g A oF *** ag SdT A
qgl 7 qefrEz A 4 A o, 7wy
g wgw AEar g M R/ aew Jm oA
avAT TEan g 1 W agfaga w8 Sear )
¥ gy wgaT § oA ® s F s
ATgar § gL AMAT. ..

sl fammae| sgadl (wer w@w) -
CTET ATE FTET | AW ATET HTH HIIT
7z 2 f& e AT aTeEr TR ATe A
wra & ot dto dto frfe =gt -
wﬁraﬁ‘*fwﬁ%%"fmw,a’rmw
ex 199 a4 arfed G * ¢ *

[RAJYA SABHA]
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A UAATCEAN : AT 9N AT A
) F Fi AT AE AT I8 G
€1 c
THE VICE-CHAIRMAN (SHRI AK" AR ALI

SHRI BAHARUL ISLAM (Assam): Sir, on
a point of order. My point of order is this. The
Supreme Court lias given only the order that
the petitions are dismissed. It has not yet given
its findings whether * * * This finding is yet to
come from it. Therefore, the Supreme Court's

judgment is still pending before it and it would
be improper on our part to make remarks * *
3

Loaw.

THE VICE-CHAIRMAN (SHRI AKBAR

| ALI KHAN) : I would request you, in view of

the objection raised by Mr. Parthasarathy and
Mr. Tyagi, a verv old Member of the. .. .

:‘Itm:mmaﬁ'

KHAN) : I have heard your statement and I
M WA AN ¢ g2 AqlFT AT AW
W OSIAN W ¥ W | gATL WY
AT oY 3% X wgEE { T A F TA0g
T afr 787 21 A% |
would request you to cooperate with me, to
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : When I am standing, you please
sit down. In view of the objection raised by
those Members, including the lion, lady
Member, I , in my own view, have come to the

conclusion that this statement was absolutely
uncal-I led for and that it should be expunged.

help me, to keep the dignity of the House. And
the dignity of the President is the dignity of the
House. You can speak on other points. I would
give you time to speak. But please, when I
have passed the order, do not rake up that point
again.

i * *Expunged as ordered by the Chair.

s\ TrTEw : A, @ At o dto
fafe & arX § Fgar [w@ar § |

SygareaTe (s srwaT ol mm)
=% are ¥ wa wfzo )
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THE VICE-i HAIRMAN (SHR1 AKBAR
ALI Kr AN) : I will not allow you.

Financ, fill

THE VICE CHAIRMAN (SHRI AKBAR
At UWATIAN ;. F AITET TS )
7 ot dvo dto frfe & and & ;g ) wreg-
afx & arx § oo wz7
ALI KB \N) : I will not allow you.

* %k ok sk ok ok

SHRI RAJNARAIN :

SOME HON'J LE MEMBERS : He is in the
Chair.

A AAREN : F AEAT FEAT F
f* EL 24

o\ wgrlT e FAr A v A ?

S| TEETTEW ¢ AT I W ogAR
TR g 1 * * g faedt ar st
fzear wrarE gew # Aq @ 8 1 zafec
% A 2 1* * * You are not a

dictator. You vvi 1l have to adopt some

norms.

THE VIGE-G IAIRMAN (SHRI AKBAR
ALI K.HAP-) : I am going to follow the rules.
The ru e is that the conduct of the President si
all not be discussed.

= NHANTE@AW ;. FT AT q AHAS
? ** * [ am no t discussing the conduct of the
must learn that.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHA V) : If you will insist I will not
allow a iything to go on record.

W Far v s @m @ o1g
#H (:o fare Bw) : 7@ awA Th
AT a I You nust respect the Chair.

) ganan . 9fF A5 F0d, @
A Fre widardy 5 £ aay @+ § s fafe
F O H gav -
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= war s faardt j(wer w3w)
§ 77 quar Trzar § & Tsaraer S
¥ are ¥ ST F20 ATA WA A(OAY, AR AAY
Tarerger ot & o gui ar oF o7
fro & ar # WY T
(Interruptions)
it vrATew ;- Furd oF anw g )
waTEr At S AT wgA 2 O oaa 4w
FEAT T AT T § FA0F0 AL FLAT |
g A AT F A ¥ f oary Zure
9 H A AAT E T & | AU qG AT
2| I tATEE A AT TG AL qAF |
g7 7 9 amg &) an3 5 g9 999
A AT TAT FE, gH OATA U FT AT
F7 41 Tz F FA¢ OGFdr 71 oA 7

1 o dte A3 :
qAT & AT RO

T A AT T%-

ot AT : AL FE ey K ¥
A7, FAd FCAT &, A gur Faeq g OF gw
FAATE FATLH 7F | Tolae Figg * * *
ami &1 gaar gafas 7 fzar, 73 7@
grar aifgw 1 F AT § 9§ A
A1 FAT AT §, A AFER oy
A srfrer Fear qrEgA g, T 39 & A
Zaa Te § sqrar , & @ aaro (F G
T AT ¥ ¥ *

Fomarenet (ot swar @it am)
TZ TAT F | TH GG F AAA FT ATTH!
B AT E

+ft TSN : I8 AT £ 7

Irmareast (o - swar @@ |am) ¢
Jfou cannot speak about the
‘Etashtrapati in this manner.

=t oo ¢ ¥ * K g ey AT
A

* * *Expunged as ordered by the Chair
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st fromdy =gddt : ™ am W
I afmsweg & * * *
T A AT FEAE ¢

sft ofiR wmem et (e
AR FENIT FAM FfZC 1 6 some

Member goes out of his brain he can he
set right only by being thrown out of the
House. You have 1o take drastic steps,

off TRTTAN ;. FRER GF ;g &
Y Ay ¥y &) [ ew prepared for

that. You must know all these things.
Democracy is not hypocrasy.

SHRI SRIMAN PRAFULLA GOS-
WAMI : He does not know the proce-
dure of the House. He goes on violating
the rules. He is unfit to he in thizs House
because he wants to defy Chair’s ruling.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I do not want to
take such an extreme step at this stage,
1 would again appeal to Mr. Rajnarain
not to do or say anything which is against
the dignity of the House and the proce-
dure,

SHRI PITAMBER DAS (Uttar Pra-
desh) : I would like to make a small
submission in this respect. A very fine
point has been raiged, when the point of
order was raised by Mrs. Chaturvedi.
I really appreciated the point. What she
said was that the office of the President
should not be discussed in the House,
which means that since Mr. Giri went
to the court in his personal capacity, il
anything is said in regard to his person,
then Mr. Rajnarain may not be objected
to. That is what at least I understood from
her point of order, 1 appreciated it and
I fully agree with it. Now I want your ca-
tegorical ruling on this point, whether you
hold that even the person is not to be cri-
ticised. The Constitution only valks of
the office. The President in office of the
President or his actions as President can-
not become the subject-matter of discussion
in the House, I concede. But do you held
that even his actions in his private, per-
fectly in private capacity, cannot be discus.

# v *Expunged as ardered by the Chair.

[RAJYA SABHA]
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sed in the House? I want a catcgorical
ruling on this point.

SHRI P.C.SETHI : Before you ar®
pleased to give your ruling, I would like
to most humbly submit that the entire
matter of evidence of the President is
before the Supreme Court and is, as has
been rightly pointed out by the hon’ble
Member, sub fudice hecause the court has
given only the decreetal part of the judg-
ment. While the judgment on the other
part is still to come and when the subject-
matter is sub judice to the extent that it is
before the Supreme Court it should not be
raised here.

SHRI PITAMBER DAS: The ob-
jection taken by my friend, Mr. Sethi,
is entirely different.

SHRI P. C. SETHI: Tt is as absolu-
tely wrong for Mr. Rajnarain to say any-
thing about the evidence tendered by this
person or that person without the court
giving its judgment.

st frart agat ;¥4 (w
aradY sfe g Aifeg | faw gz §
S (F dtad |HT qTIEHT ATAT FET
2w 1 238 & 6 1T fmr & (& AR-
fraz 97 AT avg weITia § T v
JqaE AgF wTw wfgd o dr faam ¥
IR Fa FH 0 B qra-fiae R

ARG CCRARC AR (A Rl
dra § @t wmr wifzy, W 95 Al
g g% 93 ¥ gmfag @t

SHRI BAHARUL ISLAM: Sir,
Mr. Rajnarain  would have been all right
if the election of Shri V. V. Giri would
have been set aside, After his election has
been upheld by the Supreme Court he
continues to be in the President’s office
Therefore, Mr. V., V. Giri as the Presi-
dent of India and as an individual is one
and the same person. Similarly, Chief
Justice Mr. Hidayatullah and the indivi-
dual, Mr. Hidayatullah, is one and the
same person. They cannot be split up.
I am ot going to criticise the Chef Justice
of India. But can I say that I can criticise
Mr. Hidayatullah? Similarly, we cannot
say that we are not criticising the presi-
dent of India but we are criticising Shri
V. V. Girl. They are one and the same
person. Their conduct can be ecriticised
only in a substantive motion for impeach-
ment,
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THE VICE-CH/ IRMAN (SHRI AK-BAR
ALI KHAN : I have understood it.

SHRI R. T. 'ARTHASARATHY :

The hon'ble Mr. 1 tamber Das has tried to
make a distinc' on between the office of the
President an 1 his personality. I beg to submit
that one I a person occupies the office of the
Presif Bit his personality gets merged in the
offic itself. And any action of the President, ai
yw here during the pendency of his office
cannot be sepalrated1 So my learned fr ;nd is
out of order.

SHRI THILLA1 VILLALAN (Tamil Nadu) :
Mr. Vice-Chairman, Mr. Pitamber Das h; s
raised a very subtle point whether thr office of]
the Presidentship can be separated from the
personality. So f tr as the Constitutional
position goes, I am afraid, we cannot separate
the pers mality and the office because the whol
structure of our administration is ba ed on the
Constitution We have created by the Constitu-
3 p.M. tion ce tain high office... We may ca!
them as constitutional creatures. We ca not say
that they are individuals who ar holding those
offices. The very basis, tl 2 very structure, is
the office itself. So i y humble submission is
that we cann <i separate the person and the
office.

THE VICE-CI [AIRMAN (SHRI AK-BAR
ALI KH* \J) . I have considered the points
and the i liflerent views expressed. I feel that
it is dil cult to separate, as was pointed out the
p- rson and the authority. Besides that it wt«
also pointed out that the Surepme Cc irt has
not delivered judgment on facts yet. They
have given the decision.

SHRI PITAMBER DAS : 1
request you not to mix it up. .

would

THE VICE-CHAIRMAN (SHRI AKBAR
ALI CHAN) : I mentioned it as a fact. But n
view of the situation and the provision, I
think it will be a very dangerous preced< it if
I hold that a person so long as he occupies
that position should be separate from the
office. So neither by the name of th i
President nor, so long as he is the Pres dent,
by the name of Mr. Giri should we discuss

[12 MAY 1970]

his conduct. So my ruling is that such a
discussion cannot be allowed.
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=t Ay fag 78t (99 23wr) : a0
T AT A6 ATIT ) ATH, THE T
W FFa ow {9 ATTH qeAT JrEal
g1 a7 gat asgnfa € ¥ ode
ga, at ag Tl av ag fex ffc ga,
aa Tzl ar g ey ffe g8 1 g

waT AT T AT | He appeared as
Mr., Giri or as the President ?

IIAATEAA (Wt TwAT HA| @A)
@3 937 | I have given my ruling,

| wm fag a«i: fofws fea e
w1 qr ?

Iymaree () swar @@ wm) ¢
WAAATTEAT S, H1T FTA4T =y ST
W |

=\ TroAreE : ofrag, F 979 1 77
3 fr smra o @ W Tn waT Eer
4 2, § I HTEqT F1AEA T WL F@
g, & 7a® 999 F7ar § A1 qg H99
qez & anaar § f & or §fedez a9
arm sffradt g1 @ & sy ez W
g0 AT FT FAT |

d za aug up grourdfower savEq,
o Freafaw 59 SEE FT WE
* % xgq Trez Ay ey 2o 2 andy
2 wa®r aza ¥ genfra azex ang

draq, § Fzm Tmar § & ™ ang
¥ EHIEr AT uE # W |

=\ dio #lo
T 9% &

&\ :  dra gz am

) VUFARTAN © T FT qEL A
F, ag @ wvrw Tex oft A6 A 7

FoFATsAA (s Fwa Wt am) ¢
APTRT AT Aqvm 2, sy Afad

* * *Expunged as ordered by the Ghair.
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) YWY ¢ g g WO WAl
&1, arg 7 faw el &), e Ay qOA
FT g2 g1 % * e gure M AT AL
weft , FH-FF H gt A ded &, w0
arT w74 3, qfeaw offer § gw@ @am
far & (& @7 gre 2w ogr FOF X

Irmarean (s wwaw @& am)

2 T ¢ 1 This portion will  be
expunged.
o) T« us @ o em

f s &z wmds F7 @I 9@T 0

grawrean (sl wwae @& am)
SEL | Solong as T am here. T will  keep

up the decorum of the House 3T% g,
et wfed

sl sanmn @ a7 5 wE
Jrzar g & e w3 smd Hogw
@ S A1 A9F AZN 2 | gW AT

Aq F1 ASN-GT AWA 7 | dE-gT A
aatea FrE w9 &3¢ f2ar 9w, £ a|
¥z & 9, a1 9awd (& adr Jaaa

g

Zart zvo famwr &7 43 E, (G §
TT T §, 9% AeH AHL W |
% &, 7 (o geedt § w@q & wawn o,
39 an7g w1 W 39 (a7 af
A & mAT AW AT AEAT F | T
gear war @ § fF oFar A g gz,
Zar AT FTHT 92T, WATH AL F0,
AATE Fera ZO; AUT A OAITR EIO
AT 8y St & Y ofr Gaor &7 St & qaar
szt g B o o &9 S s w6
werg 779 & fa ox smT am 15
SaEr #T ot FEwiT wdlr sgw A
Z fv gfra 7, o9t off g% g7 qraed
AET AAE AT FFAT, FAL {ATE T7 AT
FATE ST Al FER FAFATT AT AT

* % *Expunged on ordered by the Chair,

[RAJYA SABHA]
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s\ flo o #A : ==ar, 7 FifAT )

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN): Mr. Rajnarain, you are
addressing me. You arc not cross-examining
anybody

A Tsaremn : ofr G ¥ ¥ A
qedr wgar § & g w1 dfadese &
43 &1 Gaor & e Ml d ) ag
FATEN STefT AFAZT AR 7 THT | H1E
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FT TWETL &1 T &, q@f AT «1r gar 7
T &, 7 T AN TN T E | A4
awrs aqaT | 7z gard (@3 gem s
., %37 & (% Tas1 Gt w7 & G faar
ST | FHILT AT SR 2 |12 4y i
a7 frre T &% 397

| A A Agn (s - T wie)
ZAq 0T TT ST o
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SHRI BANKA BEHARY DAS (Orissa); Mr.
Vice-Chairman, I am grateful to you and the
other friends to have permitted me lo speak
carlier than I would have done. Before
discussing about certain items in the Finance
Bill I want to draw the attention of the House to
how the economic crimes like tax evasion,
misappropriation, und( r-invoicing and over-
invocing fttd gross violation of foreign exchange
rules are being committed in this country as a
result of which most of the money that would
have accrued to the State exchequer is being
lost. Here I have a case about Mr. Haridas
Mundhra. I want to draw the attention of the
House to how the State exchequer is being
defrauded because of the combination of
bureaucrats in the Income-tax Department, the
top officers of the Board of Direct Taxes and
some of the persons who are viloating the
foreign exchange rules in this country and from
this you will know that the Finance Ministry has
not been able to tap all the sources that they
could have done in this country. Here I want to
give some illustrations regarding Mr. Mundhra.
When Mr. Sachia Ghowdhry was the Finance
Minister and the queston of that famous
illustrious Mr. Mundhra was raised, he said on
the floor of this House that about Rs. 5 crores of
arrears of Income-tax were lying against him.
Subsequently, though not a single pie was
realised, from the evidence of the Income-tax
Officer before the Calcutta High Court, it
appears that it was slashed down to Rs. 3 crores
and you will be astonished to know that in spite
of the fact that not a single pie was collected
from him at that time, it was reduced to Rs. 2
crores by Shri Morarji Dcsai, the Finance
Minister and Mr. Sethi, in the last Session, had
corroborated it by saying that he is to pay.only
Rs. 2 crores. Tn this connection I Wish to draw
your attention to the judgment of lion. Mr.
Justice I. B. Murkherjee in the Calcutta High
Court in August 1968 when Mr. Probodh
Chandra Dutta, the Income-tax Officer, gave
evidence before him. Here you will find how the
officers, in collusion with Mr. Mundra and his
companies, are trying to cheat the exrhequre and
this Go-' vernment. In a leading question by the I
Court itself he was asked :
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"How long hav
partment?"

you come to this De-

The answer was : "About ten months." The
next questioi was
28th

"The attachment made on

February, 1964?"

was

The answer wa : 'Yes'. The next question
was : "To-da- is 1968 and during these four
years nothinj have been done?". The reply
was : 'l ha 'e not done'. The next question
was: "What is the ususal step you take after
yoi attach certain property or shares?". Thi
reply was : "Usually we write the sharehc
ding company to restrain transfer of these s
tares and as first step we write them to rer .it
the dividends accrued, if any." The nes
question was : "In this case have you ask ;d
the Registrar to transfer the shares to you ?"
The reply was "No. Since then, not." The next
question was : "Have you asked the Registrar
to transfer the div dends to you?" The reply
was : 'No, ) ot\

So even the 1 igh Court has seriously
taken objection 0 how the Income-tax
Department beh vtd though about Rs. 5
crores of Incon e-tax arrears were to be
received by the ( overnment.

I want to diaw the attention of the
Government to his because  large sums of
money they ar to get from those tycoons
who, in  collus m with the bureaucrats of the
Board 0 Direct Taxes and the Income-tax
Offi ;ers are trying to defraud the
Governmen ¢ In this connection I want to
draw  .ttention to a photostat copy of a
let' :r of Mr. Mundhra and how he is violat ng
the foreign exchange rules of this coi ntry
and is also cheating the Governmem  with
the collusion of officers and he i. not doing
things properly and yet no case h.is been
started against him. He wrote a letter  to
Mr. Taylor who is a representative in
London. He wrote to him about Mr. Varma
who is also another ugent of Mr. Mundra
in Calcutta. He vorte

"Mr. Van la is going to London. Please
assist him in all possible ways. You have
to wrk with him as a team. He will exp
aiii you everything in detail. He v ill
require five pounds of tea at once. PJ :ase
supply without delay".
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You can understand how Mr. Mundra wrote
to his agent, Mr. Taylor, in London. I do not
know whether the Government of India
knows that he has a dominating share in three
foreign concerns in London. He says : 'You
give five pounds of tea to this gentleman who
is going to have some business deals." Here |
have a photostat of the cheques of the Lloyds
Bank, London and according to this, instead
of five pounds of tea to be supplied to him £
5000 were supplied to Mr. Varma and here is
the money. I can lay the copy of the cheques
on the Table, which are of the Lloyds Bank.
In one cheque Mr. Varma was given £ 3000.
and in another £ 2000'. So it is not five
pounds of tea but it is £ 5000.

SHRI M. RUTHNASWAMY s  Tea or
money ?
SHRI BANKA BEHARY DAS It is

written that Mr. Varma may be given five
pounds of tea. If the Government is to be
cheated and if something is to be done, he

cannot write directly 'You give this
gentleman £ 5000'  because I am sure
immediately they will catch him under the
law. So he says, 'rive pounds of tea'. When

Mr. Varma came to London he was given £
5000. Here is the photostat of the cheques and
the letter of the Lloyds Bank in which his
firm's director is given £ 5000 by two cheques.
From this you can imagine how this man who
has been blacklisted virtually because
of the Chagla  Commission report is still
ruling* the roost in this country and in
collusion with the Income-tax Department and
also the Directorate of Foreign = Exchange is
defrauding the Government. I am toid that
this matter had been brought to the
notice of the Government about a year
back  but. the Government has not done
anything nor any  prosecution has started'till
now. If you want I am prepared to place this
on the Table or if the Minister wants I am
prepared to given it to him.

More interesting facts I want to give
about Mr. Mundhra You will be astonished to
knovt—though we have respect for the Chief
Justice of this country-how a Chief Justice of
this country, after retirement, is on the pay
roll and service or this man, Mr. Mundhra,
and the judgemen
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of the Calcutta High Court delivered on 3-12-
68 is there in which the Calcutta High Court
gave strong strictures against Mr. B. P. Sinha
who was the Chief Justice of the Supreme
Court in this country. You know though I
never like to decry the Judges of the Supreme
Court for their personal conduct, I have to say
this because after retirement this gentleman
has definite connection with the Mun-dhra
firm—perhaps even from before he was in
collusion—and he accepted the Chairmanship
of the Board of Turner Morrison and
Company which controls most of the firms of
Mr. Mundhra. You willbeastonishedtoknow
this. I am quoting from that judgement. On
page 48 the Calcutta High Court has
commented about Mr. B. P. Sinha who
accepted the Chairmanship of the Board after
knowing fully well that a few months back
that concern and its officers were committed
because of vaiolation of the foreign exchange
rules. Here the judgement says :

"Mr. Bhubaneswar Prosad Sinha joined
about the end of March 1966. Mr.
Bhubaneswar Prosad Sinha is said to have
joined on the invitation of Mr. JalTray.
There was an order of seizure passed by the
Enforcement Directorate on November 3,
1965. That would be clear from Hormosjee'j
answers to Q/330. He admits in answers to
Questions 336-37 that Mr. Jaftray was
convicted and fined for violating. Foreign
Exchange Regulations and Mr.
Bhubaneswar Prosad Sinha, a retired Chief
Justice of India, agreed to sit on the same
Board with him. It was at the invitation of
this Mr. Jaffray, who was convicted and
fined, that Mr. Bhubaneswar Prosad Sinha
joined the plaintiff company's Board of
Directors."

This is in the Judgment. You will be
astonished to konw that all the big Income Tax
Officers like Mr. Srivastava and Mr. P. V.
Ramakrisbna who were supposed to deal with
the cases against Mr. Haridas Mundhra and his
firms were acting as Members because they
were in collusion with this firm. At the instance
of this retired Chief Justice they were taken in
as employees of Turner Morrison & Co. and
they are stili continuing. How can you expect
these officers of the Income Tax Department
who awere dealing with the income tax cases
and
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assessment of Mr. Haridas Mundhra'* firms
who are now at the instance of Mr.
Bhubanewsar Prosad Sinha who happens to be
the one-time Chief Justice of the country. . .
(Timt bell rings)

SHRI MULKA GOVINDA REDDY
(Mysore) : He may be given more time, Sir.
He is making out important plints; he is not
letting out gas as other Members do.

SHRI BANNTKA BEHARY DAS : Sir,
You will be astonished to know that in their
Judgement the Calcutta High Court in 1960
says about Mr. Srivastava that these officers
did not realise any income tax from this
person. It is said m the Judgment :

"The Income Tax officer seems to be
more catholic than the Pop: aad for this
catholicity the Income Tax officer was
rewarded with a job in Turner Morrison &
Co. on a salary of Rs. 3,000/-  per
month."

From this you can well imagine the 3tate of
affairs. When we are passing the Finance Bill
and trying to give some power to the
Government to realise taxes from the poor and
from the rich in the country, we find .there is
great collusion by these officers not only of
the Income Tax Department but also of the
Board of Direst Taxes and others, to defraud
the Government of India and put heavy
burdsns on the tax-payers of the country.

Mr. Vice-Chairman, 1 have no timi
otherwise I could have quoted from the other
Judgments to show how the Government has
not at all cared about realising money from
this Mundhra concern. Mr. Vice-Chariman,
before 1 take my seat I want to plead with the
Minister that it will be wrong and it is agamic
fiscal discipline and all that to impose taxes on
kerosene, sugar or tea and place a heavy
burden ou the common man .vixen the big
tycoons of the country who ha /e been
blacklisted already are being given shelter by
their own Finance Ministry and other various
Departments under the Finance Ministry.

Mr. Vice-Chairman, Sir, before I take my
seat I want only to request tiie boa. Minister to
tell us when the replies what has happened to
the idea of urban ceiling because this was
promised to us but up till now nothing has
been done
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except writing lett rs to the State Govern-
ments no effectiv steps have been taken to see
that urbai ceilings are fixed.

I also want to d aw the attention of the hon.
Minister  to some of the speeches of Mr.
Nicholas I aldor who spoke about
Expenditure Tax in this country. Some
time back, the Expenditure Tax was
imposed in this 0 untry in a half-hearted way
and Dr. Kal or had to remark that it was not
an Expe iditure Tax but actually it was only a
sh< w piece that has been dangled before th
people of the country. I h*-pc the Mhi ster
when he replies will deal with tb s point
also. Sir, an effective system  of
progressive taxation, wheher it is dh'ct or
indirect, and its proper implementation is
vital for the survival of democr; tic
institutions in the country. Not 01 y it
helps in  raising adequate resonur< :s but

also brings about social cohesion. Jnless
the tax structure is changed and a ocial
cohesion is brought about, whatevr  we

may say about the survival of d anocratic
institutions in the country we  rill after
some time find that democracy has
been buried in this country not because of
any fault of political parties >r of the
common man but because of the vay the
taxation measures are imposed or tht way the
whole machinery is being utilise<  for
raising resources in the country.

SHRI M. K. VIOHTA (Rajasthan) : Mr.
Vice-Chair: ian, Sir, I rise to speak 1 on the
Finance Bid with sadness in my heart,
sadness jeeuse a splendid opportunity has b
en lost by the Government to give the much-
needed boost to the economy of the country.
That the economy Was poised for a rapid
growth is known to stud aits of Indian
economy and that we nee< this rapid growth
of the economy very bally also cannot be
denied. The obstacle i, the way
unfortunately has been the policy of the
Government on the economic front and the
last Budget has proved that the Government
has not taken any lessor from its past
mistakes and has not cl anged its policies
which would bring ai .out the desired
growth in the econom) and allow us to reach
the goal of erau cation of poverty in this
country in as sh >rt a time as possible.

Sir, the Budget is a clever exercise in
presenting wh. t is good for the ruling
party as being ;ood for the country. The
Prime Ministei claims to have nrovided

new incentives for savings and investment but
what exactly are the cold and hard facts? The
high and constantly-rising prices have made it
practically impossible for the middle classes
to save or invest on any appreciable scale. It is
only the upper crust of the middle class which
has any ability to save and it is precisely
against this section that the axe of income-tax
has been repeatedly wielded eroding to a
considerable extent savings and private
investment. On the high-sounding plea of
social justice but in reality in a bid for cheap
popularity.

[MR. DEPUTY CHAIRMAN IN the Chair.] The
Prime Minister has sharply increased the rates
of income tax on slab of income having any
substantial saving or investment potential and
yet she would have us believe that her Budget
is generally concerned with the promotion of
savings in the community. The quantum of
savings is determined by the ability to save as
well well as the willingness but sadly enough
nehiter this ability nor this willingness is likely
to be stimulated by the politically motivated
increase in personal taxation.

Sir, before I go any furhter 1 would like to
discuss  a little but about the current theory
which the Government subscribes to about
taxing at a very high rate incomes above a
certain level. It is said that above a certain level
of income the saving cannot be that of the
individual but must be that of the
community. The community must be
benefited by the higher income above a certain
level but wnat exactly happens ? What happens is
that above that certain level that is fixed by
the Government the savings of the community
are diverted to the coferr of the Government but
in the process the community does .ot benefit
because these savings of the individuals which
become tax collections in the hands of the
Government are unfortunately squandered away
on grandiose  public sector projects of the
Government which do not yield either
proper rtuni on the capital employed ! or even
the desired production on  the capital
invested. The policies of the Government
have completely dried the money market.
As is w!l known interest rates today  range
between 2 and 30 percent. In these
circumstances I do not understand how the
Government
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can expect any potential investor  to invest in
equities which is the only foundation of
development in the private sector. It is all very
good to say that public financial in stitutions
would provide the necessary funds for the
development of industries in the private
sector  but the foundation is the risk capital,
the shareholders' capital which is sadly
missing and which the Government policies
do not allow to be built up. Sir, a minimum
overall growth rate of 6 per cent entails a
minimum industrial growth of something like
12 per cent. It is only through the growth of
the industrial sector that the economy of the
country can hope to get any boost and
unfortunately the industrial sector has been
sadly neglected by the Government. The
capital market, which is all but dead today, can
be strengthened only by positive steps by the
Government in two directions. The first is, the
corporate tax  structure must be lowered, so
that the companies may  earn decent aftertax
profits and distribute them to the share-holdes.
The second is,there must be a lower personal
tax, so that savings and reinvestment may
be stimulated. In this connection, I must
comment on the discontinuance of the tax
credit certificates, which is to come about this
year, and also on the reduction in the
development rebate. As is well ~ known,
these two were quite potent weapons, quite
attractive measures for the development of
industries and the discontinuance of the cer-
tificates and the reduction in the development
reabate will have a deleterious effect on the
development of industries. Even the
Boothalingam Committee had recommended a
lower tax rate for the corporate sector. The
mere fact that there has not been any
increase in the corporate tax rates cannot give
us any consolation. It is well known that,
having exhausted all other avenues for
further taxation this year, the Government in
its present state of thinking will perhaps come
down on the corporate  sector also very soon
and it is precisely due to this reason that the
investors are even now fighting shy of
providing more risk capital for industrial
growth. I would like to mention here that
more revenues can come from increased
industrial ~ activity =~ which will have the
twin effect of boosting  the economy and
at the same time of providing the needed
resources to the Government. The present
policy of the Government to have more
revenue out of increased rates
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is sure to have a very bad effect on th e
economic scene. In this connection, I would
like to say that there ha? been a direct
connection between industrial growth and the
revenues of the Central Government. Dunng
1961-63 industry grew at the rate of 8 to 9 per
cent and in the process the corporate tax
collections nearly doubled from Rs. 160 crores
to Rs. 313 crores. Unfortunately since 1965
there has been a tapering off »n the rate of
growth of industries. It has become lower and
lower and the result ha.; been that tax
collections have become static. A simple
calculation would show that even an extra five
per cent growth in industry could easily yield
as much as Rs. 100 crores per year to the
exchequer without having any bad effect on
the industrial sector ai d secondly, a modest
yield of 6 per cent on the public sector invest-
ment, which today stands at Rs. 3900 crores,
can yield Rs. 240 crores annually. The two
together would come to Rs. 340 crores, which
would obvitate completely any necessity to
place further burdens on the economy in the
shape of direct or indirect taxes.

The present taxes must be lowered from
another angle too. The Government has
professed its concern for the small
businessman, the small industrialist, the
technocrat and so on. Unfortunately the rates
of income-tax above Ro. 40,000 would not
allow even the small industrialist to save
enough from his current profits to pay interest
on his borrowings or repay the loan for the
fixed capital investment, which he would be
forced to take from public financial
institutions or the nationalised banks. The
taxes have been made so exorbitant above the
level of Rs. 40,000 that there is no scope for
even the small indastrialist to repay his debt
and to stand on a surer footing at the Current
level of taxes.

Another factor which must be considei-ed is
the brain drain which the country is already
experiencing in several fklds, notably in the
tachnical field, inasmuch as technicians today
are electing to go abroad and accept
appointments abroad in preference to serving
in their own country, particularly because of
the high tax rates that prevail in the
country.

SHRI PITAMBER DAS :  What objection
has my friend if it solves the popu-I lation
problem of India ?
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SHRI M. K. M )HTA : It doss not.

SHRI DAHYABI [AI V. PATEL (Guja-
rat) : All the bad p ople are left here and the
good people go abroad.

SHRI M. K. MOHTA : No* only they,
but business rr magers, of whom there is a
great deartl in the country, the professional
martag' rs, who are required in more and
more numbers to manage the giant
concerns—-wl Hher they are in the private
sector or n the public sector— would not be
attr. cted to India. Anyone who has received
modern training in business managenv nt
can receive a much higher-paid job ..broad
as compared to what he will get 1 ere after
paying all the taxes.

A ten per cent s ireharge on income-tax
was levied in ig6( purely as a temporary
measure. It is un brtunate that the surcharge
is still coi inning, although there is no
emergency and there is no justification for its
co .tinuance. The execes-s ive tax burden |
events salaried persons from making pr
virion for their retirement out of cum u
earnings because the post-tax earnings t e
barely enough to meet the day-to-day
xpense's which are also going up as a dir ct
result of the Government's policy of i
nposing more and more excise duties on f
oods of day-to-day consumption. Therefore,
it is very essential that retirement lenefits
should be very liberally treated f- i tax
purposes. It would be advisable to ocrease
the limit of 35 per cent of salar or Rs. 8,000
which is allowed today for the purpose of
provident fund, etc., so tli it at least the
salaried-persons could sa ¢ a little out of their
current earnings or use in their old age.
Similarly, the 1ij lit of Rs. 24,000 on re-
tirement gratuitv requires to be raised. (Time
bell rings.) Another ten minutes 1 will take.
It i; not my mistake if Shri Rajnarain took
me hour of the House.

MR. DEPUT' CHAIRMAN : You have
taken abort 15 minutes. You can take five
minutes more.

4 PM.

SHRI M. K. MOHTA : Sir, I now come to
the recei t provision in the Finance Bill
regarding W ;alth Tax on Urban Property. A
very novel proposal has been introduced this
ear regarding wealth tax on urban propei ty in
the name of social Justice. What I fail to
understand, Sir, is |

7—32R.S./:)

what kind of social justice is involved if a
land owner constructs a building and lets it
out to dozens or perhaps hundreds of
middleclass families. Every mid-

dleclass family in the country today cannot
hope to own its own residence. Particularly in
the cities they have got to stay in rented
apartments and if a land owner constructs a
building, which he uses not for his own
purpose, but lets it out for the enjoyment, use,
residence of middle-class families, I do not see
how social justice can be involved and why
should such a land owner be penilised at such
excessive rates. The present position is that the
rates of wealth tax rise upto 12% per year,
which means that in 8 years' time the entire
value of the property will be taken away by
Government. I can very well understand if this
kind of provision could apply to people who
have big houses for their own personal use,
but the kind of logic that has gone into the
framing of this provision is beyond my
comprehension.

Secondly, Sir, in respect 0/ Wealth Tax the
Prime Minister, in her budget speech, said that
the exemption limit for wealth tax in respect
of some assets was being increased from 1.2
laes to 1.5 lacs. Sir,. I tried to study this
provision in some detail and I found that there
was an apparent inconsistency in the
provisions of the Bill and the speech of the
Prime Minister. The provision as applied upto
last year was that a person could claim an ex-
emption of 2.4 lacs if a part of the property
stood in his own name and a part stood in the
joint names of himself and his wife or his
minor dependents. The provision, as it stands
today, is that this exemption limit of 2.4 lacs
would be decreased in such cases to 1.5 lacs
only. I only hope that this has been done due
to an oversight and the Hon'ble Minister
would be pleased to rectify this inconsistency
as early as-possible.

Another point I would like to make, Sir, is
in regard to plantation buildings. As is
wellknown, there are buildings for use of
labour in plantations. If the plantations are
owned by limited companies, they do not
come within the mischief of this section, butif
they are owned by individuals, a very
iniquitous portions arises because .ven labour
quarters, hospitals, creches nd buildings like
that of schools and water installations are all to
be valued and subjected to this urban property
tax. This
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is something which, I am sure, is unintended
and the Hon'ble Minister should pay at. tention
to the rectification of this anomaly

Another very important but very unjust
provision has been brought about in the case of
charity trusts. Sir, like all indivi- | duals or
compamies or linns, even charity trusts, need to
accumulate at least a certain part of their income.
It is unfortunate that the provisions of the
Finance Bill required the charity trusts to spend
their entire income within a short period of time.
Even if a single rupee is saved by the charity
trust, it would come within the mischief of f.he
taxing provisions of the Finance Bill.

By another provision, it has been provided
that if investment is made by charity trusts in
concerns in which the founder of the concern
had a substantial interest, the Trust would
disqualify for tax exemption. 1 cannot
understand the logic which has gone behind the
framing of this provision. This is a kind of
"ANDHER NAGRI CHAUPAT RAJA" logic.
It means that the person whom the noose fits
should be hanged because i t should be clear to
every thinking person that if somebody ha:; de-
rived any undue advantage from a charity trust,
naturally, that person is the one who should be
termed the culprit. By all means, you tax that
person who has derived a benefit from a
charity trust. But what is intended to be done
by the Finance bill is that the trust it self
would be taxed, which means the laudable
causes for which the public trust had been
formed will suffer. If the causes were mot
chaiitable, naturali'ty the trust would not have
qualified in the first place. But having
conceded that the causes for which the trust
was formed were in the public interest, now
just because somebody else is going to
benefit, the trust is going to be penalised. Ido
not understand the logic of this. Ifthe trust g
money to any person without adequate
security or at inadequate rates of inte I can
understand the provision which says that the
trust will be deemeed to have done something
wrong, but if a trust receives donations in
kind, donations which consist of shares in the
concerns of the founder of the trust cannot
be said to have done anything wrong. It
has received donations m kind; it has not
invested anv funds out of its own pockets in the
concern of che founder but even such an
eventual; 1ty swill penalise the trust for
fault of its own.

In the sphere of indirect taxes, there has
been a largescale imposition on items of
day-to-day consumption, like sugar, tea,
kerosene, aerated water, biscuits, condensed
milk, milk powder, malted milk and so on>
and so forth. The Prime Minister said that
on annual incomes of Rs. 25,000 the
assessees would get a tax benefit of Rs.
11 a year. As against this, such
middleclass people with incomes not
exceeding Rs. 25,000 would have to
incur an additional expenditure  on
their food basket alone of anywhere
between Rs. 250 to Rs. 500 per year: If
after making such provisions the Govern-
ment can still say that it has concern for the
lower income groups, I for one cannot
understand the logic of this.

MR. DEPUTY CHAIRMAN : You have
taken more time than what you wanted.

SHRI M. K. MOHTA : I will take two
minutes more, Sir. Since I do not have
much time to go into the details of excise
duties that have been imposed on several
industries, I would only take up the matter
ot tne tea industry which is one of the for-
most industries of India and one of the
foremost earners of foreign exchange. .Sir,
the principle seems to have been applied
that the domestic consumer can be bur
dened to any extent that the Government
likes in order to give a boost to the exports.
Unfortunately, the right argument has been
applied in a wrong way because neither
can the Indian consumer in his present
state be expected to shoulder the burden
of Rs. 7 crores per year that has been im
posed on tea alone, nor can the industry
in itspresentstate of health hope toshoulder
this burden without very seriously affecting
its development. Sir, if we want an indus
try to go on exporting in a big way, we
must see that its health is maintained. The
health of the tea industry can be main-
taine the tea bushes are renewed
from year to year and replantation is done.
Unfortunately today neither the industry has
sufficient fund; nor Sufficient profits to
finance such replantation. Even the
subsidythatthe Go vernmen t gi ves, namely,
Rs. 3500 is nothing as compared to the
subsidy that is given by our nearest com-
petitor, Ceylon, which gives Rs. 9000 for
replantation. Unless the industry is allowed
and enabled to modernise, to keep up its he.
altli audits capacity to compete in the world
markets, the foreign exchange that we are
earning with tea may fall very considerable itt
a very short space of time. VVe cannot
expect the industry to pass on all the
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burdens to I he I 1dian consumer tor the sake
of giving rel ef to the exports. There is this a
very stro g case for giving relief to the tea
industry and the tea consumers. Thank you.

SHRI A. P. fIHATRERJEE (West
Bengal) : Mr. I'eputy  Chairman, I had
occasion to speal on the Budget sometime ago.
Now the I nance Bill of course is a
concretisation a to say of some of the Budget
proposals ~ Now, Sir, as far as this Finance
Bill is 1 oncerned, it is again an index of how tl
! Indian Government, I mean the par y
which is in power, is introducing more and
more benefits  for capitalism and nonopoly
capitalism and speaking of sod ilism at the
same time. Sir, if you analyse the proposals in
the Finance Bill its If. you will find that as | far
as the contribution from direct taxes is
concerned, it is only the pitiful sum of Rs. 3G
crores, a id the Rs. 36 crores also we are not
gettii j immediately. In 1970-71 1 itis Rs. 5
crores, and that add up to Rs. ; 23 crores in
1971-72, and in this way we j are getting onlr
Rs. 36 crores from these direct  taxatioi
proposals that tare being given in the Fin mce
Bill. But on the other hand look at I he
indirect taxation, the taxation which will
impinge heavily upon the poorer peo| le, and
you will find that i as far as the indirect
taxation proposal; j are concerned nainly by
way of excise ! duties on items rhich are
currently in daily use by qvdinar psople, the
revenue from that source is R .135 crores.
Already the revenue from vari >us excise
duties has come to more than 60 p> r cent of
the gross revenues of the country, and this is
also being further increased >y Rs. 135
crores, by way of another d< (e of increase
in excise duties.

Again, look it the customs duties. We
have found th t in the budget proposals our
socialist ~ ( rovernment has  abolished
export duty or tea and also export duty on
certain quantities of jute goods, so much
so that the earnings from customs are again
the j itiful sum of Rs. 20 crores only. So, it
is quite clear that as far as the burden o'
running the Government 1 through paynv nl
of money is concerned, j that burden s
being daily more and 1 more shifted I >
the burden of the poor. I In the Budg' (
speech itself the Prime j Minister has iad
to admit that 75 per I cent of the re enues of
India are derived ! from indirect taxation.
After admitting this, we do n' t understand
why the Prime Minister did 10: choose to
shift some of
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the burdens from the poorer sections of the
people to the richer sections of the people.
Seeing that 75 per cent of tin-revenue comes
from the poorer sections the Prime Minister
has chosen not to increase the corporate tax
and again has kept the field of direct taxation
too narrow, too limited in its scope as well as
in its extent.

When 1 was listening to Mr. Mohta
speaking on behalf of the Swatantra Parly I
was really wondering that he wanted, because
actually the bread has been buttered on both
sides as far as the capitalists are concerned,
for whom of course, the Swatantra Party
stands; 1 think they also would not deny it.
What more do they want?

SHRI PITAMBER DAS : It should not be
difficult for Mr. Chatterjee to know what Mr.
Mohta wants. He has tabled a number of
amendments.

SHRI A. P. CHATTERIJEE I do

not know whether those amendments are in
order or not. Anyway that is a different
matter. But what I am submitting is this. As
far as Mr. Mohta is concerned, he is still
wanting u> have all in -he way of gains for
the capitalists, gains for the monopolists and
further concessions for them.

SHRI M. RUTHNASWAMY : He also
wanted reduction in excise duties and
indirect taxes.

SHRI A. P. CHATTERIJEE : That he has
to say because after all demogogic slogans
nave to be given in order that the thin end of
the wedge may go in. That is the thin end of
the wedge, the demogogic slogan about
reduction in the indirect taxation. If he has
sincerely canvassed for reduction in indirect
taxation, of course that is to be welcomed, but
I am quite sure that he was not sincere that
way. He merely said. ..

SHRI M. RUTHNASWAMY : Sir is any
Member justified in talking of the sincerity
of another Member?

SHRI A. P. CHATTERIJEE : I am sorry, not
he; his party. I am saying his party was not
sincere in making a demand for reduction in
indirect taxation. As I was saying, it was
merely the thin end of the wedge. By this thin
end of the wedge he wanted to get more
benefits and more concessions for the
monopolists
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and capitalists. Saying this about Mr. Mohta
who of course will speak on behalf of a
particular section of the community, the
richer section of the community, the tiniest
section of the community to whom all the
luxuries and all the riches of the people are
gravitating and who are pocketing all the
thing’ belonging to the people, as far as the
Swatantra Pary is concerned, it is quite well
known that the Swatantra Party will speak on
their behalf. But I am not very much
apprehensive about what the Swatantra Party
says because they are  known  devils—I
think

it is not an unparliamentary term; --------------
they are known devils. Known devils are
never dangerous. But the difficulty is this.
When the Indira Government, I mean the
ruling Congreess Government, begins to
speak of socialism and then ultimately
insidiously, treacherously, so to say, begins to
increase the burden on the people and lessen
the burden on the richer section of the
community, that becomes dangerous because
it is a little difficult or it takes a little time so
to say to understand bluffing and hypocrisy,
and that way they are more dangerous than
blunt support of the monopoly capitalists
which of course should be expected from the
Swatantra Party. I may only point out certain
features of the Finance Bill which will clearly
show that this Bill is heavily weighted in
favour of the capitalists and the monopoly
capital, and nothing but that. I am speaking,
for example, of the measures for facilitating
the savings and investment. The Finance Bill
has said that investment up to Rs. 3,000 is
protected. In the earlier Finance Bills,
investment up to Rs. 1,000 was protected. But
now we find that investment up to Rs. 3,000 is
protected even if such investment is made in
the form of shares in Indian companies. This
is one of the very blatant, very insiduous and
very much condemnable amount of con-
cession given to the capitalists in order that
they im-y get more by investing more and
they have not to pay any tax. That exemption
has been extended and increased to imestment
to the extent of Rs. 3,000 in so many things,
well, Including shares in Indian
companies-

The matter does not end there also. Mr.
Sethi, the Minister of State for Finance' while
introducing the Finance Bill said' much about
the taxing of the income (f the charitable and
religious trusts. Wei] ! words fell from his lips
which might lead bs to believe that as far as the
charitable '
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I trusts are concerned, perhaps the Government
will deal with them with an iron hand. But
look at what has happened. As far as
charitable and religious trusts are concerned, I
am not concerned with certain variations in
the income-tax which will be levied on this
income arising from charitable and religious
trusts. But the most odious parts of it, they
remain. For example, this Finance Bill
maintains a provision that income arising
from charitable and religious trusts will be
allowed to accumulate for ten years. Not only
that. The most important part ol it or rather
the most odious, the most sinister part of it, is
this.

SHRI U.K. LAKSHMANA GOWDA
(Mysore) : Very nicely put.

SHRI A. P. CHATTERIJEE : It is said that
the income from the turst or property of the
charitable and religious trusts will not be
exempt from income-tax if it is invested in a
concern in which any of the specified
persons, for example, the benefactor of the
trust, has a substantial interest. So far so
good. It appears to be good. It looks good that
the investment which is made in a concern in
which a particular person has a substantial
interest will not be free from income-tax. But
the sting lies in the tail. What is the definition
of a person having a substantial interest in a
concern? A person who owns equity shares to
the extent of 20 per cent, he only will be
regarded as having a beneficial or substantial
interest in a concern. Equity shares to the
extent of 20 per cent in a company is a very
large share, a very large amount of share. In
other words, they say that a person will be
regarded as having a substantial interest—

"(i) in a case where the concern is a company,
if its shares. .. .carrying not less than twenty
per cent, of the voting power are, at any time
during the previous year, owned beneficially
by such person or partly by such person
and partly by one or more of the other
persons referred to in sub-section  (3);"
Twenty per cent in the form of shares in a
company, that is a very big amount. That is to
say, only if itis above 20 per cent, when a
person will be regared as having a substantial
interest. That is to say, on the one hand they
say that investments from charitable and
religious trusts in concerns in which the
benefactor has a sub interest will not be
exempt from income-tax. On the other
hand, they are giving.
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exemption becau" I ao per cent really is a big
sum and man\ of the charitable and religious
trusts \ ,11 get away without paying tax by \
rtuc of'this proposal.

(Time bell). How much time has my party

got ?

MR. DEPUT CHAIRMAN : Your party has
got ia t linutes. You have taken 15 minutes.

SHRI A. P. i 1HATTERIJEE :
minutes? We 1 ave got 16 minutes.

Twelve

Very well. I - il finish.

Then there is another thing also. It is said that
when the trust funds are in-, vested in any
oncern in which any of the specified p rsons
have a substantial interest and th quantum of
the investment does not -xceed 5 per cent of
the eapital, then th exemption from income-
tax will apply only on the income from that
investment ~ Well, I should say that this is a
way 1 1 which the religious and charitable trus
1 will be continued to be used by the n mopoly
capitalists in the way in which I ley have been
using them, whatever Mr.  Sethi the
Minister of State for Finan e, may have said
at the time -when he gave his introductory
speech while moving he Bill.

Then look i t the provision in respect of
wealth tax. As far as the 1960 Finance Act is
concern d, wealth tax was imposed on the
net wi ilth of the companies. But that has
beei  withdrawn, and that has not been
re\ ved at all. That is also another
concession to the companies. Business
prerais s will be exempted from wealth
tax. V\ to does not know, for example, as
far a  vhe monopolists are concerned,
that icy even use their residential premises
Iways as business premises? They  show
tie residential premises in which they li e
as business premises. And in that way, /hat
will happen is this that as far as the
wealth tax is concerned, it will not ! ill
upon that sector of the

economy on .vhich it was to have fallen

and should 'ave fallen.

Then, loo at wealth tax in the form of
shares ii Indian companies. As far as this is
con :cmed, again, there is trouble . for the
common and poorer people. You will say
that the limit is Rs. 1,50,000. That limit w
Ube the limit in respect of the investment i
i different lines, for example, shares in I
dian companies, in the securities of he
Central Government. But
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then you have said that wealth tax will be

imposed only after the entire aggregate

amount exceeds Rs. 1,50,000. But then

this Finance Bill has said and it has made a

provision which is giving it, which is seeking

to give the benefit which it says it wants to

take away from the particular capitalist

community. It says this that this limit of

Rs. 1,50,000 will not apply for fivs years in

regard to shares in certain manufacturing

companies. So far as those shares are

concerned, it will appear that they may exceed

the limit of Rs. 1,50,000. But wealth tax will

not be imposed on that at all.

Now, Sir, this is the position in regard to the
Finance Bill. It appears that this is a Bill which
has been made, of course, in the wake of the
Budget proposals of the Prime Minister. But
those Budget proposals, as I have already
said, are proposals which are meant to
buttress the monopolist economy and the
capitalist economv and therefore who does
not know that when these Budget proposals
Ywere made, there was a spurt in the Stock
Exchange markets in Bombay, Calcutta and
elsewhere? The capitalist community, they
welcomed the proposals because they found
that the corporate tax has not been increased.
They found that the direct taxes had increased
to a pitiful amount only Rs. 36 crores. They
also know how, to evade it. So far as the export
and import duties and customs duties are con-
cerned, well, they have been slashed
down in the matter of certain goods and certain
varieties of things. But then as far as the other
goods and duties and taxes are concerned, they
have been increased. I am concluding by
reading... (Interruptions)

MR. DEPUTY CHAIRMAN : You will say
the last sentence.

SHRI A. P. CHATTERIJEE : I am saying. I
am reading from...

MR. DEPUTY CHAIRMAN : Do not read.
Make only the concluding speech.

SHRI A. P. CHATTERIJEE -...an articles of a
person whose attitude is completely monopolistic
and capitalistic. He is an economist. I am quoting
the words of Prof. Shenoy. He is an economist
whose views are capitalistic and certainly not
socialistic. He has said :— "The discontent of the
people would

seem to be reaching boiling point.”>
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He has cited a case wherein he says :(—

"This deplorable incident is a measure of
the depth of resentment of the workers,
which at times, might drive them into even
act as of inhuminity.'

Further, he says:—

"Per capitii incomes being stagnant or
worse, the income shifts have produced
prosperity for the few— the beneficiaries
of the income shifts— and growing
indigence for the rest, the victims of the
income shifts."

That is the position. The poor are getting
poorer and the rich are getting richer. We are
finding that in every Finance Bill the burden
on the people is growing, and the burden on
the capitalist, corporate-sector is lessening.
Therefore, as far as this Finance Bill is
concerned, there is no doubt about it that it
requires strong and scathing condemnation
from all sections of progressive opinion
throughout the country.

SHRI THILLAI VILLALAN Mr.
Deputy Chairman, I will be very brief. I will
not go beyond the time limit given to our
party. Sir, a Finance Bill is a mirror through
which we can sec the economic policy ot the
Government and at the same time the
economic activity and the economic stability
of the States and the Centre. For this purpose,
Sir, in the morning also we have discussed the
harmonious  relationship  between  the
communities. Here we must have harmonious
relationship between the States and the
Centre. Unless and until there is an
atmosphere of harmonious relationship
between the States and the Centre there will
not be economic stability or economic
feasibility in running the Government. So my
first point would be this.

So far as the State-Centre relationship it
concerned, there must be consultation
between the Centre and the States in every
fiscal step which (he Centre wants to take for
implementation. So under article 263 there is
scope for the setting up of a Centre-State
Council for this purpose. Unless consultation
is made there will always be hindrance to the
States when the Centre SU0O motu attempts to
bring Finance Bills. Under article 274 also
there is a provision by which, before the
Centre takes any step to bring forward any
Finance Bills, it must get the sanction
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from the President because the financial steps
taken by the Centre will definitely affect th:
Stater. So there must be a mechanism, a
permanent body, for consultation between the
States and the Centre, is why the Constitution
provides under article 263 for the formation of
a Centre-State Council. Sir, I will restrict
myself to only one aspect of the State-Centre
relationship.

In this connection. Sir. we can see that from
1951 to 1970 the indebtedness of the States to
the Centre is always growing. The debt burden
of the States in 1951-52 was only of the order
of Rs. 445 cror-s. It has gone in 1968-69 to the
tune of Rs,, 7,032 crores. The debts of the
States to the Centre—which is a more crucial
one—stood in August, 1947, when India
attained independence, at only Rs. 44 crores.
The entire States put together owed to the
Centre only Rs. 44 crores at that time. Now, in
March 1970, it has gone to tie tune of Rs.
5,097-crotes. From Rs. 44 crores to nearly Rs.
6,000 crores is a long track. Now, Sir, in one
sphere the State is a beggar and in another the
Centre is a beggar. The States are going with
the begging bowl to the Centre while the
Centre is going all over the world with its
btgging bow). Both are beggars in the process
of getting resources for the country. Because
debts become permanent in the field of finance
of a country, there must be a permanent body,
as I have suggested, fot consultation between
the Centre and the States for the purpose of
having a review of the debts of this country.
We must have a Federal Debt Commission in
which we can dus-cuss about the debt of the
States, we can discuss about the interest, about
the way of repayment and everything. If we
have a permanent body we can do a!! these
things there.

By the appointment of a Federal Debt
Commission we can analyse, the nature of the
debts. The Centre is giving loans to the States
for which they have fixed a crucial period of
only seven years plus three years, in all ten
years, for repayment. But they are getting
loans from the World Bank and other agencies
throughout the world at lower rate of interest
and for repayment spread over 40 to 50 years.
In the ease of the States thev are conducting
themselves as usurious money-lenders. But
before the World Bank and othet money
agencies ir the world they are like humble
debtors like 11, States. So all these
things can be
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reviewd if a perma ent Federal Debt Commission
is consti uted under the Constitution.

I do not want 1 1 touch every aspect of fiscal
relationship in this connection. I only submit
that our State, Tamil Nadu, is suffering fron
the recomntendat of the Fifth  F lance
Commission. In respect of devolu' on of major
taxes like income-tax, excisi and additional
excise duties on sugar, t xtiles and tobacco, the
percentage share i ' the State has declined. In
respect of iiv oiue-tax Tamil Nadu's *hare has
declini 1 from 8.34 per cent, to 8.18 per cent,
and in respect of additional excise duti-s from
11 per tent, to 9.63 per cent. O i top of this, the
deficit grant for the fivt years 1969-74 has also
been reduced fro n Rs. 34 crores to Rs. 23
crores. Out , fthe total transfer of resources
of Rs. 4,266 crores as a result of the award,
Tamil Nadu is to get only Rs. 295 crores, (feat
is, 6.9 per cent, as against 7.2 per teat under the
previous award. As againt the requirement
estimated by Tamil Nadu at Rs. 718 crores, the
Commission has awarded Rs. 295 crores for
the pe iod 1969-74. This is the grievance of T
mil Nadu.I will sayevery State has got
grievances in the field of financial i locations.
So my humble submission wouh be that this is
the proper time for review ng the fiscal
relationship between the St; es and the
Centre. For this purpose, 1 have already
submitted that two perm n> nt  bodies
should be established for he purpose of
settling the disputes in he field of financial allo-
cation between t ie States and the Centre. With
these wotlIs, I conclude.

MR. DEPUTE CHAIRMAN : Mr.
Nagaraja Murt v.. Five minutes.

SHRI B. P. NAGARAJA MURTHY
(Mysore) : Mr Deputy Chairman, Sir,
the Finance B 1 which is under con
sideration in this House is mainly concerned
with additional and fresh taxes that are
being levied frc a the Ist of April 1970.
While econsideri lg this Bill we have to
consider the foil >wing points, i.e., whether
fresh taxation nd additional taxes are
justified, or whe her other alternative ways
and means h. een exhausted to find

resources to fi ance economic develop-
ment.

The main cbj :c.t of taxation is to ensure
proper distribution or wealth among the ]
public and to find resources to finance
economic deveh jment, economic develop-
ment which ens ires increase in production

and proper distribution, better administration
and maintenance pflaWS and order inside the
country and defence from out side agression,
and to JFA.J*"* education for the public Sir,
while considering economic deve opmecnt
let ussee whether all these things under
the development programme have been ad ved.
Let me confine mysel! to -«£?*£ Sir, the
Chid of the ruling PAT™ happens to be
the Bj*-ramt ***J£ of the Central Cabinet is
holding the port folio of Agriculture. Let me
review hat achievements have been made
in the ,,,,ning sector. Has the Government
been able to provide fertilisers at reduced”pn_
We have seen every year that the prices of
fertilisers have  been ~X"d unnecessary
statistics have been CoDectrf for storage of
fertilisers. We see from the reports that nearly
50 per een ol he ler tibsers which can be
uthred for the n<x year have been stored. What
is the cart of this fertiliser? What is the mn-t-
this amount that has been pad for the
fertilisers? Now, let us see whether other
alternatives to find resources ha ve been
exhausted. The other al crnat.ves areto
plug the leakage in the collect,on of income
lax and to ensure economy
administration. Now
serlously dlscussmg about taking away
oy , J1pc effieerp and about
the pr1v1leges of the LO& Otncw - n
abolishing the privy purses Thereare so many
other items where we can exercise economy
measure to reduce our “ndrtuf Next to the
Princes, mayJNubrnit, the nrivileged class is
the MPs. Why not C measures be Introduced
JoOstdg]J the expenditure on the Memben”of
Par 1 lament' The most privileged Members
fPar lament are the Ministers of he
Central Cabinet. How much expenditure
as Sen incurred on the Ministers and
what amount of money '* T£VoveT™-
automoblies that are supplied to Govern
ment officers? Crores of rupees an. going to
the gutter on Ui< < *  omobiles. £a«» £
tbTtSk level, the Mock I>'v™
Officers has the P-~. ""-*g or three vehicles,
theri 1 A Y Jjamong the officials at the taluk
tag when a ta sﬂdar as no vehicle and Block
Development Officer has two «
rhreevehicles” Ahawhatisther™ul «f
this hear-,burning? TI

has failed and corruption is ramr¥
the block level. Why not take away aU
tl,,,, which can save crores 0)

» e Central Government?

Now perhaps all thr money which is
collected by way of taxation is given to the
improvement of only the urban areas*
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and not the rural areas. What is the situation in
the rural areas? We do not find access for the.
main roads to the interior villages. A villager
who is residing in an interior villages cannot
get a vehicle even during an emergency to take
a patient  to a doctor. This is the situation.
There are a number of villages in the rural
areas where even after 23 years  of
independence, no drinking  water  is
provided. This is the sad situation of the rural
side. 1 was quite confident that the hon.
Agriculture Minister who happens to be the
chief of the ruling party, will prevail over the
hon. Prime Minister to prevent any taxation,
either direct or indirect, on the farmer, on the
population of the rural areas. Besides that,
I thought the hon. Minister of Agriculture who
is in the habit of always resenting to pay
income-tax, who is always reluctant to pay

taxes, will prevail over the hon. Prime
Minister to prevent this taxation.
SHRI MAHAVIR TYAGI : He only

forgot.

SHRI B. P. NAGARAJA MURTHY : What
about education'?. In the rural areas educaton
has been completely neglected. We are
following a system of education which was in
existence under the British bureaucracy. The
system of education that we arc following is
the education hat the Government needs, not
the education that the individual needs. We
must have a system of education which can
help the individual to stand on his own legs
and earn his living without depending on
Government employment. (Time-bell). Yes, I
will sum up. Unless these taxes are utilised for
the betterment and improvement of the rural
areas and to provide better amenities to the ne-
glected and poor villages, the Government has
no moral right to tax these villagers.

MR. DEPUTY CHAIRMAN Mr.
Niranjan Varma. Five minutes.

o\ fAT@a anf (ns7 92w) o AW,
grzaa fam maq & wwa i 9Em
gAl & atT aga # (wa@l a Awdr st

1FATH1 F waEg 34 %1 (awmaw
2 &% en 9z 9 (¢ 9779 3§ 32 o
TT AT F7 F4AT F & T 19 FAT 047
IA W FWITT WIHA IAAT AFT AF
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MR. DEPUTY CHAIRMAN : The

Minister.

SHRI P. C. SETHI: Sir, I have listened with
great attention to the speeches made by
honourable Members and I would Hot like to
take much time of" the House going into the
various details...

SHRI U. N. MAHIDA ﬁGufarat) : You
have not called me at all, Mr. Deputy
Chairman.

MR. DEPUTY CHAIRMAN : I am
sorry that I could not call you. I would have
called you, but we have very litt't , time at ow
disposal.

SHRI U. N. MAHIDA : Sir, You had
allowed one full hour for one Member and
gorty minutes to another Member. It is not
air.

MR. DEPUTY CHAIRMAN : No. Only
one Member took one hour and all other
Member;; stuck to the time allotted to them.

SHRI U. N. MAHIDA : And
not allow any time for me.

you ould
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MR. DEPUTY CHAIRMAN :
sorry that I could not call you. Perhaps
might find some other  occasion |
accommodate you.

SHRI P. C. SETHI : Sir, I do not propose to
take much time of the House going into the
various details because I had explained the
vajrious proposals in my opening remarks.
However, I would like ro say briefly on some
points which the hourable Members have
raised here.

I am very
we
to

Mr. Gurupadaswamy started by complaining
that the concessions which the changes and
amendments made in the Finance Bill are
meagre and do not go far enough. While at
one time he was' asking for more concessions,
he was now complaining that our efforts to
mobilise the economy, our efforts for
making an economic thrust, are not moving in
a proper direction. These two things cannot
go together. If we have to have growth, then, it
should be first of all growth with social
justice, And secondly, for having growth in a
poor country like India, the tax efforts have to
be on a wider base. And from that point of
view Lhe present Budget proposals have been
tppreeiated not  only in this House and n the
other House, but all over the country.

Mr. Gurupadaswamy also made a parti-culai
reference to the problem of unemployment.
As far as the question ofunemployment is
concerned, we should no lose sight of the
magnitude that it involves. Since 1961 our
population has increased at a compound rale
of 2.1 per cent annually. Although for precise
estimates we will have to wait till June next
year, it is generally agreed that the rate of growth
of population has accelerated since tg6i and is
now around 2.4 to 2.5 per cent. That means every
year we are adding almost 18 millions to our
population and nearly 6 to 7 millions to our
working force. It is against this stupendous
increase in our population and Our working

force that, one should view the task of
employment creation. It is not that
employment has not gone wup at all. For
example, employment In  the public sector,

which was only 5 millions n 1956, was close to to
million last year. Factory employment was
less than 3 nillions in 1951 and today itis of
the jrder of more than 5 millions. Employ-nehl
in mutes has increased by neany >o per cent
over the past two decades. \s the industry has
gone more sophisti-:ated our national income
has gone up
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and our people ha fIS been progressively I
absorbM in comraercial services, [t is'
that unless investments are stepped i up
substantially aw the rale of population growth
is partly becked, the  backlog of
unemployment ii  rural areas will continue to
be with us. It is not as if nothing has been
done o er the twenty years since
jndependece. I admit that much more lias
to be dme in this direction. But we have
to mol ilise the resources and move in the right
lirection. A complaint was also made by VIi.
Gurupadaswarny that our efforts for mvoing
i.ito the rural economy ire very meagre todav.
5p.M. But, Sir. I would like to point out that
a st< > m the right direction has been taken.
Tin tn\k is stupendous and we will have to do
it m a couple of years. By a single Finance Bill
it is absolutely impossible to do anyhing
substantial or improve the rural seen | or the
rural economy. The point that was obsessing
the mind of i the hon. Member Shrj
Gurupadaswarny, was about the
nationalisation of banks. | That is a correct s
ep in the right direction because that * ill
give us additional resources for rea* hi tig
the small entre preneur, the small rader and
much moreso as faras the agricultural
sector is concerned. There fi e instead of
appreciating the step he sh mid not be
obsessed by political consider; tjons and say
that our socialism is limitee to bank
nationalisation and no more.

Then, Sir, Shri Sri Kant Mishra who is a
new additioi to this House was not much
rclevan to the point as far as the Finance Bill
i concerned. He wanted to make out a cas. as
if nothing has been done in the industrial
sector, the education sector an other sectors.
Sir, I would like to bri :fiy point out that our
industrial base is now wide indeed and we
can go with only a minimum of industrial
imports. We can see that our capacity in
different directions has gone up. We wen
raising only it million tons of iron ore in
1960-6:. Today we raise nearly doul le that
magnitude. The production of in ots is
nearly double of what it was a dei id : ago.
Tne production of aluminium ha gone up by
nearly seven times. We are >roduciug
machine tools worth more than R», 30 ctores
whereas it was only worth Re. 7 crores in
1960-61. I do not want t > take much time of
the House ir- givhr. more figures which I
can quote in all spheres. I only want to point
out that a solid base has been created in the
bi sic economy and in most of the sector"
we are self-sufficient. Of
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course, as far as the raw materials arc
concerned, we are still dependent on imports
particularly for those, sectors which we have
not developed but we are moving in that
direction and I am quite sure that we shall be
able to reach a stage where even the import of
raw  materials would come down
considerably.

Then, Sir, as far as Mr. Sardesai and Mr.
Schamnad are concerned, they raised the
question of national integration and
communal disharmony. Sir, I have nothing to
do as far as these points are concerned. They
made valid points but the House is already
seized of the matter and this question is goint;
to be discussed at length and therefore I r.eed
not go into these points here.

Then, Sir, Shrjmati Mehta particularly
mentioned the question of improving the
animal wealth. I entirely agree with her that
the animal wealth 0! this country has not been
sufficiently taken care of and we should
devote more time not only at the Central level
but also at the State level to improve, our
cattle wealth so that the country's economy
and particularly the economy of the rural
sector can prosper.

Then, Sir, as far as Mr. Rajnaraln is
concerned he did not give any figures because
he had none. He spoke on the general
problems. He was mentioning about our
relation' with Bhutan, Sikkim and Nepal.
Although this is not my subject, I would like
to point out from my general experience that
our relations with these countries are very
cordial and very frindly and whatever Mr.
Rajnarain may feel, we do feel that our
relations with these countries are very nice. He
also raised the question of Cambodia. I need
not g> into any details into this question
because the Prime Minister has elaborately
clarified the position of India, as far as
Cambodia is concerned, yesterday in this
House when this question was raised.

Lastly. Mr. Niranjan Varma raised the.
question of education in this country and he
said that nothing has been done as far as
education is concerned. I would like to point
out that as far as education is concerned, in
the age group of 6 of to 11 it was 43 per cent,
in 1950-51. Now it has gone up to 78 per
cent, in 1968-6g. The combined revenue
expenditure by
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both the Centre and the States taken together is
estimated to have risen from nearly Rs. too
crores in 1950-51 to more than Rs. 1200 crores
in 1968-69. That itself is an indication that, as
far as education and health services are
concerned, we have taken considerable steps in
that direction. The problem is vast and the
numbers are quite big but still one can clearly
see the marks of growth and improvement in
that direct ion.

Then, Sir, Shri Banka Behary Das
particularly raised the question of tax-evasion.
It is well known that tax is being evaded and at
the same time Government is also vigilant in
taking measures. The House would be pleased
to know that, as far as tax effort is concerned,
on the income-tax side we have crossed the
mark.

o AT g9 MA (397 97W) ¢
mada w41 9 E9 AT AT ¥

sl Qo o AH : § TH AT FIE
arfarra qaral # 921 strAr fF 98 w9
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a1 Y 33T @ & 7z 49 AT g, IR
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Sir, he particularly referred to the case of
Mr. Haridas Mundhra. I would particularly like
to point out that the replie' given by Shri P. G.
Dutta were only with reference to the
execution o'the decree attaching the option
right of 51 per cent, shares of Turner Morrison
& Go. for which Shri Mundhra had obtained
the right of specific performance, Suit No. 6 of
1961. Further I would like to point out that, as
far as the tax of Shri Mundhra is concerned, we
have neither written it off nor reduced this
liability and the Government is taking all
possible step* to recover the dues from him. At
the same time, as far as the general question of
tax-evasion is concerned, we are very much
concerned about it and by tightening the laws
and the Administration we can clearly see that
our tax effort, particularly on the income-tax
side, are very heartening and this year's
collection arc very good.

Then Sir, Mr. Banka Behary Das also asked
me a question as to what is happening with
regard to the ceiling on urban  property. We
had answered
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this question in Parliament But this is a matter
where we will have to take the States with us.
The Prime Minister has already written to the
State Governments and we are seeking their
co-operat;on in this matter. Some of the State
Governments have already written to us and
we are expecting replies from some others.

Then, Sir, Mr. Mohta particularly said that
this year's Budget proposals would thwart the
economic growth. I would like to point out for
the benefit of the hon. Member that it is not
only the economic growth that we have to take
into consideration; along with the economic
growth we have to take into consideration
social justice. Therefcvre the Budget proposals
have been framed from that point of view.
From that point of view of the personal
taxation has become steep—there was some
criticism that it was monostrous—it is
absolutely necessary that there should be some
element of social justice. Now, Sir, Mr. Mohta
is producing one side of the picture and Mr.
Ghatterjee is producing quite another side of
the picture. Therefore the fact remains that
whatever steps we hav taken are in the right
direction neither Mr. Chatterjee is correct, nor
Mr. Mohta is correct. Mr. Mohta raised the
question of charitable trusts. As far as that is
concerned. I would point out that we have tried
to plug the loopholes. I would not like the
trusts to be a source of evasion of tax. That is
why charitable trusts had been taken into
account but wherever legitimate difficulties of
the trusts are there, to that extent, we have
taken them into account and the amendments
that have been brought forth in the Finance Bill
are in view of those difficulties but if avoiding
tax is taken recourse to by the trusts, certainly
we will have to plug that loophole and we
cannot help in that matter.

He also raised the question of public sector.
Without going into details, I would point out
that certainly some of the public sector
undertakings are working very nicely, some are
still in the construction stage ..

SHRI R. T. PARTHASARATHY : Some
are in bad condition.

SHRI P. G. SETHI : Some are developing
and some are making losses. To that extent
there is need for improvement but we will take
the criticims of the public sector. Actually I
would not go into
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details but I would point out that there are
three types of c iticisms as far as on public
sector is com "rued. One is re?lly benevolent
criticism which wants to improve it. We
welcoi te such criticisms and we would like
to icnefit by that but then there is the c;
iticism which is from the political point if
view Those who are opposed to the pub ic
sector, if they offer some criticisms fro a that
point of view, to that extent we v 11 have to
ignore such criticism and go on with the
public sector because that has g ven us the
basic structure in  our econor y.

SHRI MAHAV 1R TYAGI : Criticisms
have been made of public sector losses. Will
you c /iitinue with that ?

SHRI P. C. SE nil : I have already said that
wherever there is a public sector undertaking
with i making losses and there is a case for
imp oving it, certainly we should improve it.
am not for the public sector making losses.
We want them to improve but if the criticism
is on account of ignorance, then o that extent,
we have to educate them. Therefore I would
not take Mr. Mohta” criticism of the public
sector as a benev ilent criticism but if it
comes from hon. Members who want to
criticise the Pul iic Sector and point out some
deficit icies for our guidance and
improvemen of the public sector, certainly it
is mos I welcome.

Mr. Chatterjet particularly mentioned the
question of e port duty being reduced
completely on te i. As far as that is con-
cerned, the Hous is well aware of the fact
that we have a ompetition as far as tea is
concerned. O her countries have come up.
Our exports n tea are dwindling and it is
absolutely | ecessary that we should maintain
the e* Mjrts and it is from that point of view
th; t we have to have a proper export market
h tea. It is not to favour a particular inc astry
or industrialist here or there but tr t over-all
export requirements of the co mtry has to be
taken into consideration j-iriicularly when
we are short of foreign exchange and the gap
has to be bridg' d.

Mr. Villalai made a point about a permanent
Fin nee Commission. We have explained our
position that we are not for a permanent F
nance Commission. The Finance Comn ission
which was appointed and of whic Mr. Tyagi
was the Chairman, has rec ntly submitted the
repoit. The Governm* nt has accepted the
report j in toto and w< shall abide by the
report ; and the usu 1  practice of
appointing
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j a Finance Commission every five years
would I be followed.

Mr. Nagaraja Murty said that economy
measures are necessary [ agree that whert
V;r economy could be effected, it should be
effected and whet ever extravagance is there,
it should be checked and there is nothing
much to be said on it.

Lastly Shrj Niranjan Varma mentioned
about export and import duties. I certainly
agve (hat th're is n gap between the two but
we are trying to improve the situation and
particularly the gap between the exports and
imports m this year has come down
considerably. In the Fourth Plan we hope to
have 7% growth level as far as export is
concerned and we hope that by 1980/81, this
gap would be closed and we shall come to an
era when the deficit in the export and import
market would be changed in our favour and
we are working in that di recti on. I have
nothing more to say. I move that the Bill be
taken into consideration.

SHRI MAHAVIR TYAGI While 1
congratulate the Minister for his nice speech,
I wish to point out ore thing. The Opposition
put forward certain points which were replied
to but conventionally your Party must also
come out with some support to the Budget.
None of your Members has supported it.

SHRI P. C. SETHI : It was for the con-
venience of hon- Members.

MR. DEPUTY CHAIRMAN The
sacrificed some time to accommodate the
Opposition Members.

SHRI PITAMBER DAS : You have sent
very thankless people to our side

MR. DEPUTY CHAIRMAN The

question is

"That the Bill to give effect to the
financial proposals of the Central Go-
vernment for the financial year, 1970-71,
as passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause by clause consideration
of the Bill.

Clause 2 was added to the BUI.
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Clause 3—Amendment of Section a
SHRI PITAMBER DAS : 1 move :

ao. "That the Rajya Sabha re
commends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely

"That at page 3, lines 42 to 47 be
deleted."

Sir, I have tabled a number of amend-
ments, about 6 or 7, and the underlying idea
in all of them is the same. My agru-ment also
for all the seven would be the same and so
instead of taking the time of the House seven
times, I would put forward my argument only
while moving amendment No. 20 for clause
3.

As 1 said yesterday also, I do not contest
that this is a Money Bill. The certificate of the
Speaker is quite enough so far as that is
concerned, but I should be very eager to see
that it continues to be a Money Bill and as
stich it should contain only matters which a
Money Bill should contain. If it is allowed to
contain matters other than what it should
contain, or if iome matte* is allowed to creep
in which should not creep in a Money Bill
then of course we will be within our rights, it
will be a part of our duty to clear the Bill of
material which should not have been here. To
illustrate my point, in a railway train there is a
compartment which is marked as a
compartment for ladies.

AN HON. MEMBER :
occupy that compartment? !

You want to

SHRI PITAMBER DAS : No. I will teli
you what I will do when you try to occupy
that compartment. I am coming to that.

SHRI MAHAVIR TYAGI : But they are
all in the 'Ladies compartment'

SHRI PITAMBER DAS : When on the
compartment the board is there that it v-
'ladies', it is not within the right of anybody to
question the propriety of it. One has to accept
it. Supposing somebody finds that in that
compartment which is meant exclusively for
ladies some people like my friend over there
creep in, and occupy it, rather tresspass into
that compartment—what would people like
me do? I would go to the Railway
Protection
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Force and ask them to clear that compartment
of the elements that should not have been there
because the compartment is meant for ladies.
Similarly, when this particular Bill is a money
Bill if an attempt has been made to put certain
matter into it which according to the Consti-
tution should not be in a money Bill then
certainly I am within my rights and it is my
duty to request this House, to clear this Bill of
the matter which may prevent this Bill from
being called a money Bill. Now, if we were to
look at article no, that gives us an idea as to
what a mon>y Bill should contain.

MR. DEPUTY CHAIRMAN The
constitutional provision is quite clear. You
need not refer to th" constitution.

SHRI PITAMBER DAS : The word 'only' is
very significant. The Bill should contain only
the imposition, abolition remission, alteration
or regulation of any tax and of course matters
incidental to it. I want to know very clearly
when the definition of the word
'Commissioner’ is there what particular tax has
been imposed, abolished, remitted, altered or
regulated with necessitate; this definition
of'Commissioner' in this clause. Similary about
other amendments also, just for the sake of
illustration I want to refer to clause 9 where in
the Explanation it is mentioned 'For the
removal of doubts'. I want very clearly to know
whether a Money Bill is meant for removal of
doubts or it is only for imposition, abolition,
remission alteration or regulation of any tax.
Similar !y there are other provisions in this Bill
which do not come within the purview of any
of the conditions mentioned in article no and
therefore not only i< is our right but it is our
duty to clear this Bill of those clauses which
should not have been there.

There is another aspect to this matter. Why
after all could these clauses be inserted in this
Bill ? You will notice that the difference
between an ordinary Bill and a money Bill is
with regard to the procedure that is to be
adopted with regard is these two types of Bills
in this House. I am not going to challenge the
propriety of these clauses or the idea behind
these clauses on merits. It m; y be proper; it
maybe improper. This is not the occasion for
me to discuss these clauses on merits. If they
come up as part of another Bill, then I would
discuss them and express myself on their
merits. The difference in the procedure
between an ordinary Bill and a money Bill is
that in an
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ordinary Bill thi House has the right to
make amendmer s which if the lower
House does not igree to there will be a
joint session of 1 Mh the Houses but in a
Money Bill if \ e make a recommenda
tion the lower House may not accept
it. They are wit] in their reights to accept
it or not to acct pt it. I do not attribute
motives to the riovernment although I
can but I am no in the habit of doing it.
Whatever be thei motives, certainly this
effects the rights of this House so far as
these clauses a e concerned. Therefore,
Sir, I Would requ st this House, in the name
of the Money B 11, to see that this does
not go out as adulterated money Bill
and rid it of all the impurities that have
entered into thi Bill. I would request this
Houfc to nccep my amendments in
whatever form rthey like, whether as re-
commendations sr as amendments. .
therefore, move ny amendment to clause 3-

Thank you.

Ttir question was proposed.

SHRI P. C. S THI : As far as this point
is concerned, thi’ was thrashed out yester
day very md it was also held by
the Chair that tl s is a money Bill. Whether
this is adulterat d or not, the question has
to be decided »y the speaker and the
speaker's Certficate was also produced.
As far as this articular change in clause
3 is concerned, t is mostly consequential
arising out of th< agricultural tax and there
for anything which is consequential is
part of the ch nge. Therefore I do not
accept the amer iment.

MR. DEPUTY CHAIRMAN : The
question is

20. "That the Rajya Sabha recommends
to th Lok Sabha that the following ami
ndment foe made in the Finance Bill, 1970,
as passed by the Lok Sabha, namely

'That at page 3, lines 42 to 47 be

deleted."

Tile motion was negatioed.

MR DEPUTY CHAIRMAN : The
question 1S

'"That clai; .e 3 stand part of the Bill.
The motion was adopted. Clause 3

W) : added to the Bill.
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Clause 4—Amendment of Section 10

SHRI
Pradesh)

NAWAL KISHORE

("Uttar
:Sir, I move:

1. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely —

'That at page 4, after line 29, the
following be inserted, namely :—

(c) afte:- clause (22A), the fol-
lowing clause shall be, and shall be
deemed always to have been

inserted, namely:—

'(22B) Any income of a public charitable
trust or other institution whose object is
printing and publication of books, maga-
zines, newspapers and periodicals provided
that such activity is not carried on for
private profit,"

I would not make any long speech The
purpose of my amendment is that charitable
trusts and other institution which are engaged
in printing and publishing good and cheap
books should be exempted from taxation, f
will give an example. There is one Gita press
which is bringing out very cheap and good
books for the children. There can also be
some other institutions like that. My only idea
in moving this amendment is to see that such
institutions are exempted-

Thi question was proposed.

SHRI P. C. SETHI : As far as the newspaper
presses are concerned if they carry on activities
for profit they have been taxed after 1961 after
the change of the Act and therefore it would
not be a desirable thing to accept this
amendment.

MR. DEPUTY CHAIRMAN : The
question is :

1. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,

'97°, as passed by the Lok Sabha,
namely :@—
'That at page 4, after line 29,

the following be inserted, namely :(—

'(c) after clause (22A), the fol-
lowing clause shall be, and shall



223 Finance Bill

[Mr. Deputy Chairman]
be deemed always to have been,
inserted, namely «—
(aaB) Any income of a public
charitable trust or other institution

whose object is printing and
publication of books, magazines,
newspapers and periodicals

provided that such activity® not
carried on for private profit,"

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

"That clause 4 stand part of the Bill."
The
added to the Bill-Clause 5—Amendment of

: The

motion was adopted. Clause 4 was

Section 11 SHRI M. K. MOHTA : Sir, I
move :

21. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendments be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely —

'That at page 4, for lines 3a to 43, the
following be substituted, namely:—

(1) in clause (a), for the words 'not
in excess of twenty-five per cent, of
the income' the words 'not in excess of
fifteen per cent, of the income' shall be
substituted,

(ii) in clause (b) for the words 'not in
excess of twenty-five per cent, of the
income' the words mot in excess of
fifteen per cent, of the income'  shall
be substituted.”

aa. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

'That at page 5, line 41, after the word
'behalf the words 'or any shares or
debentures of a company incorporated in
India' be inserted.' "

The questions were proposed.

SHRI M. K. MOHTA
in favour of my amendment

: 1 want to say
No.ai I
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that there is a very strong case for allowing
charity trusts to accumulate at least a part of
their income. There arc any number of cases
where the expend! ture of the charity trusts
may be fixed like in cases where some schools
may be run by them or hospitals or some such
institutions where the expenditure every year is
fixed whereas the investment of the trust may
be of such a nature that the income may vary
from year to year. Unless at least ome part of
the income is allowed to be accumulated in a
subsequent year if the expenditure is more than
the income of the current year the trusts would
I have to disinvest which would not be a
desirable thing to do. Another type of case
may be where the income may be fixed but the
expenditure might vary; for instance salaries
and wages may go up in hospitals and schools
or some other unforeseen expenditure may
have to be incurred to carry on the activities of
the trust. Unless some accumulation is allowed
it would not be a desirable thing. So my
amendment says that accumulation which is
not in excess of 15 per cent, of the income
would not be subjected to tax.

In respect of my amendment No. 22, the
purpose of this amendment is that such
accumulation which is at present required to be
invested in Government securities, deposits
with the Post Office Saving Banks etc. may
also be allowed to be invested in shares or
debentures of a company incorporated in India.
The I reason for my amendment is that the
managers of the charity trusts are the best
people to judge where their money should be
invested. I dispute the right of the Government
to say that it only can say where public funds
of charity trusts can best be invested. No such
restriction, should be imposed on the charity
trusts so far as their investments are concerned.
Therefore my amendment says that investment
in shares and debentures of a company should
also qualify the test for tax exemption.

SHRI P. C. SETHI : As far as No. ai is
concerned, this would be contrary to the
basic purpose underlying the provision in the
Bill. As far as the accumulation is concerned,
for specified purposes, as has been pointed
out in my opening remarks they could
certainly do it with an intimation to the
Income-tax Officer. As far as investment in
the share-capital is concerned, previously
these accumulations
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were required ti be invested only inl
Government secu ities. Keeping in view the
difficulties oi the trusts, now this has been
expanded- We would not like it to be
invested in th * share-capital and other things.
That is i -hy we have now allowed the Post
Office S vi'ug Bank or a banking company or a
co operative banking institution. So, the scope
has been further widened. I do n >t propose to
go beyond that.

MR. DEPUT/ CHAIRMAN : The
question is :

21. "That t e Rajya Sabha recommends
to the Lok Sabha that the following amei
dment be made in the Finance Bill, 970,
as passed by the Lok Sabha, 1 amely

'That at >age 4 for lines 32 to 43,
the following ie substituted, namely:—

'(1) in ¢ ause (a) for the words 'not
in e: cess of twenty-five per cent, of
he income' the words 'not in ex :ess
of fifteen per cent, of the inc tne'
shall be substituted;

(M) in ¢ ause (b), for the word® 'not
in e: cess of twenty-five per cent of 1
ae income' the words 'not in ex ;ess
of fifteen per cent of the inco ne'
shall be substituted."

The motion ws negatived.

MR. DEPUT' CHAIRMAN : The
question is :

22. "That t e Rajya Sabha recommends
to the ..ok Sabha that the following amenc
neat be made in the Finance Bill, 970, as
passed by the Lok Sabha, namely :—

'That at 1 ige 5, line 41, after the
word "beha " the words "or any shares
or d< bentures of a company
incorporated in India" be inserted.' "

The notion ws negatived.

MR. DEPUTE CHAIRMAN : The
question is :

"That clause 5 stand part of the Bill',
The motion 1as adopted.
Clause 5 was tddtd to th; Bill.
8 —32R.S./70

[12 MAY 1970] 1970 226

tlause 6—Substitution ofnew section for section 13

SHRI M. K. MOHTA : Sir, I move :

23. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

'"That at page/8, lines 16 to 31 be
deleted." "

24. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely :—

'That at page 9,—

(1) in line 6, for the words "twenty
per cent." the words "fifty per cent."
be substituted; and

(@ in line 13, for the words
"twenty per cent." the words "fifty
per cent." be substituted. "

The questions were proposed.

SHRI M. K. MOHTA : As regards my
amendment No. 23, it relates to the investment
of charitable trust funds in the concerns of
the founder. The whole idea and the
whole concept is objectionable. The
Government alone cannot sit injudgment
as to where the investments of charitable trusts
should be made. The criterion has to be
whether the investment has been done bona
fide or mala  fide, whether the investment
yields a reasonable return to the charitable
trust or not, whether the income from the
charitable trust is applied for approved
purposes, for public and charitable purposes or
not. The Government cannot say that just
because the charitable trust has invested
money in the concern ofthe founder, itis
something mala fide.  The concern of the
founder may be a very good concern.
Thousands of other investors may have
invested their money in that concerns but
if a charitable trust does so, it is found
objectionable. The whole idea is
objectionable. Therefore, my amendment
says that the entire scheme, lines 16 to 31,
should be dropped.

My second amendment No. 24 is regar-
ding the definition of the words 'substantial
interest of the founder'. In case my
amendment No. 23 is not accepted by the
Government, I would like to say tha,
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the definition of substantial interest given in
the clause is also something which is very
puzzling- Even if the founder has twenty per
cent interest, he may not have any controlling
interest and he may not have any say in the
running of the concern. With 20 per cent
investment, can anybody have control over the
working of the concern? The definition is so
narrow that even if the founder has 20 per cent
share, it comes within the mischief of this
clause. Therefore, my amendment says that it
should be fifty per cent instead of twenty per
cent.

SHRI P. C. SETHI : The amendments
moved by the hon. Member would be contrary
to the purpose underlying the r elevant
provision, namely, trust funds should not be
allowed to be used for gaining control of
industries and business in which the author and
his relatives are substantially interested. With
regard to the limit of 20 per cent, we have just
heard the speech of the. hon. Member, Shri
Chatterjee, saying that 20 per cent is on the
high side. Now, the hon. Member wants to
raise it from 20 per cent to 50 per cent. We
hav] considered the whole matter and we think
that 20 per cent is a reasonable limit.
Therefore, I am not accepting it.

~ MR. DEPUTY CHAIRMAN : The question
1S :

23. "That the Rajya Sabha recom
mends to the Lok Sabha that the fol
lowing amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :

'That at page 8, lines 16 to 31 be
deleted.'"

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

. The

24. "That the Rajya Sabha
mends to the Lok Sabha that the fol
lowing amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely

recom

'That at pae g—

(1) in line 6, for the words "twenty
per cent." the words "fifty per cent." be
substituted; and
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(ii) in line 13, for the words 'twenty
per cent." the words 'fifty per cent.'
be substituted." "

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question is
'That clause 6 stand part of the Bill.'

The motion was adopted.

Clause 6 was added to the BUI.

Clauses 7 and 8 were added to the Bill.

MR. DEPUTY CHAIRMAN : Clause 9—
Amendment No.' 25 is a negative amendment.

Clause 9 was added to the Bill. Clauses 10

to 13 were added to the Bill-

Clause 14—Substitution of new section
for section 80L
SHRI M. K. MOHTA : Sir, I move :
26. "That the Rajya Sabha recom
mends to the Lok Sabha that the fol
lowing amendment be made in the

Finance Bill, 1970, as passed by the Lok
Sabha, namely :—

'That at page 13, line 38, for the words

"three thousand" the words "five
thousand" be substituted.' "
27. "That the Rajya Sabha recom

mends to the Lok Sabha that the fol.
lowing amendment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha namely :—

'That at page 14, line 1, for the the
words "three thousand" the words "five
thousand" be substituted. ' "

The questions were proposed.

SHRI M. K. MOHTA : My amendments
relate to exemption from income-tax in respect
of income from interest, dividends, etc. to the
extent of Rs. 5,000. At the outset I must say
that the step has been in the right direction,
namely, the exemption limit has been
increased this year to Rs. 3,000/-. My only
complaint is that it does not go for enough. In
my speech on the Finance Bill I had occasion
to mention that the savings of the community
are already at a very low pitch and unless the
equity-shareholder, the
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ordinary investor s .given more incentive, the
economy ca: not be expected to grow at a
faster rate, n view of the high personal tax and
als< [ in view of the high cost of living due to
the imposition of excise duties, the invest ble
fund of the ordinary investor has goi j down
and, therefore, it is essential tha this
exemption, which is in the nature o an
incentive, should be further increasei from Rs.
3,000 to Rs. 5,000.

SHRI P. C. ! ETHI : The provision in the
Bill exempt ng from tax income up to Rs.
3,000 fror 1 the specified categories of
investment is a [equate to attract investments
and any ncrease in the exemption limit from
Rs. 3,000 to Rs. 5,000 will not be justifiable. It
has large revenue implications an [ the
amendments are' not acceptable.

MR. DEPUIT CHAIRMAN : The question
is:

26. "That the Rajya Sabha recom
mends to th( Lok Sabha that the fol
lowing amen” mont be made in the Finance
Bill, 1970, a passed by the Lok Sabha,
namely:—

'That a page 13, line 38, for the words
"t iree thousand" the words "five tho
jsand" be substituted.' "

The motion  -jas negatived.
MR. DEPUTY CHAIRMAN The
question is :
27. "Tha the Rajya Sabha recom

mends to t ie Lok Sabha that the fol
lowing am< ldment be made in the Fin
ance Bill, 970, as passed by the Lok
Sabha, nan ely :—

'That *t page 14, line 1, for the words
three thousand" the words "five
thousand" be substituted.' "

1l

The motion was negatived.

MR. DEJUTY CHAIRMAN : The question

1S
"That c ause 14 stand part of the Bill.

The motion was adopted.

Clause 14 oas added to the Bil".

Clauses 1, and 16 were added to the Bill.
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MR. DEPUTY CHAIRMAN : Clause 17—
Amendment No. 28 is a negative one.

Clause 17 was add*) to the Bill.

MR. DEPUTY CHAIRM “N : Claue 18—
Amendment No. 2g is negative.

Clause 18 was added to the Bill.

Clause 19—Substitution of new section for section
130

MR. DEPUTY CHAIRMAN : This also
has a negative amendment.

The question is : "That clause 19 stand part
of the Bill.'

The motion was adopted.
Clause 19 was added to the Bill.

Clause 20 was added so the Bill.
Clause 21—Substitution of new section for
section 164

SHRI M. K. MOHTA : Sir, I move :

31. "That the Rajya Sabha recommends ta
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page 16, line n, for the words
"sixty-five per cent." the words "twenty-
Ave per cent, subject to an initial
exemption of Rs. 5,000 only." be
substituted. "

Clause 21 is in respect of the treatment for
tax purposes of private investments which are
known as discretionary trusts. Sir, my
submission is that the Government has tried to
treat the donkey and the horse with the same
stick, as we say in Hindi. There may be
private discretionary trusts which have been
formed to avert or avoid, income-tax; at the
same time there are any number of private
trusts which are formed for very legitimate
and reasonable purposes. As is well known,
Sir, in Indian society there are some
vulnerable sections like widows or orphans
for whom it has been the practice to form
private trusts SO that their monetary needs
could be taken care of. Now, Sir, in order to
plug one loophole if all other trusts are also
put to
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such an inconvenience as a tax rate of 65%'
that would not be justifiable. Therefore, my
amendment says that the tax rate should be
25% instead of 65% and also tax exemption
of 5,000 which is available to all individuals
also. If individuals can get an exemption of
5,000, I do not see any reason why these
trusts should not be given that exemption.
Sir, I do hope the Hon'ble M nister would be
pleased to accept my amendment.

The question was proposed.

SHRI P.C. SETHI: The prpoposed am-
endment would defeat the very objective
underlying the Bill, viz., discouraging the
evasion of income-tax. Therefore, the
amendment is not acceptable.

MR. DEPUTY CHAIRMAN : The
question is

31."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Fn'nace Bill,
1970, as passed by the Lok Sabha,
namely :—

'That at page 16, line ti, for the
words "sixty-five per cent." the words
"twenty-five per cent." subject to an
initial exemption of Rs. 5,000 only",
be substituted, '

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is

"That clause 21 stand part of the Bill."
The motion was adopted. Clause 21 was added
to the Bill. Clauses 22 to 25 were added to the
Bill.

New Clause 25

SHRI M. K. MOHTA : Sir, I move :

32."That the Rajya Sabha recommends to
the Lok Sabha that the following amend-
ment be made in the Finance Bill, 1970, as
passed by the Lok Sabha, namely :—

'That at page 18, after line 51, the
lfollowing new clause be inserted, name-
Yy —

'25A. For section 280 of the Income-

tax Act, the following section shall be
substituted, namely —
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280. (1) If a public servant furnishes any
information or produces any document in
contravention of the provision* of sub-
section (2) of of section 138, he shall be
punishable with imprisonment which may
extend to six months and shall also be
liable to fine.

2) If an Income-tax Officer or
any other authority in the exercise,
or purported exercise, of his powers

under this Act—

(a) recklessly makes unlawful additions to
the income declared by any assessee or
recklessly disallows lawful deduction
claimed by an assessee in the computation of
his total income; or

(b) mala fide and without reasonable cause
exercises undue pressure upon or coercion
against an assessee in respect of any matter
in the course assessment proceedings—

he shall be punishable with impris" onment
for a term which may extend to one year.

3) No prosecution shall be insti
tuted under this section except with
the previous sanction of the Central

Government.' "

I beg to move this amendment which is regard
ng misuse of power by a pubic servant in a
reckless manner and in a mala fide way and
without reasonable cause. Sir in income-tax
as well as sales tax there are a number of very
severe penalties on asses-sees for tax evasion,
even though they may be technical tax evaders.
Even if somebody is a technical tax evader the
tax penalty is  very high.  Tax evasion may
not be deliberate; it may be merely a
difference of opinion about the interpretation of
the law between the taxing authority and the
assessee, but if a public servant does something
mala fide recklessly and without reasonable
cause, there is no action against him. We
know that there are many instance of such
reck/ess and mala fide action by public
servants. Since this has been a lacuna in the
tax law for a long time, it is high time that
this is plugged. Since I have already stated in
my amendment that no such action would be
taken unless the action of the public servant is
mala fide and unless the previous sanction of
the Government is taken in this regard, I do not
think the Government will have any objection
to 1t.
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The question tc -s proposed.

SHRI P. C. S THI : As far as the over,
pushing of asse sments is concerned, we have
ourselves ti ken the view that if there is any
case of ove -assessment and regularly the
official is @ mmitting mistakes, then certainly
this w uld also form part of his confidential
repc t. It is not for collecting tax revenue only
hat he would get a good chit. But, Sir, 1 ir a
bona fide discharge of ! his duties by a;
officer, you cannot penalise him. If " 'e adopt
this procedure, then the entire morale of the
officers will be affected and nstead of over-
pushing, they would unde -assess and there
would be a gradual loss to the revenues of the
Government, and , herefore, Sir, this amend-
ment is not ace ptable.

MR. DEPUTE CHAIRMAN : The
question is :

32."That the . .ajya Sabha recommends
to the Lok Sabha hat the following amend-
ment be made in the Finance Bill, 1970, as
passed by th( Lok Sabha, namely :—

'That at pa ;e 18, after line 51, the
following new clause be inserted, namely

'25A. For ection 280 of the Income-
tax Act, the i'ollowing section shall be
substituted, aamely :—

28. (1) I a public servant
furnishes any information or
produces any document in
contravention of the provisions of
sub-section (2) of section 138, h
shall be punishable with imprisonm
nt which may extend to six month:
and shall also be liable to fine.

(2) If i a. Income-tax Officer or
any otl er authority in the exercise,
or purported exercise, of his powers
ui der this Act—

(a) reck! ssly makes unlawful ad-
ditions to the income declared by
any assesst S or recklessly disallows
lawful deduction claimed by an
assessee in the computation of his
total incom ; or

(b) mala fid! and without reason-
able cause exercises undue pressure
upon or co' rcion against an assessee
in respect o any matter in the course
ofassessmr.it proceedings —

9-32RS/70
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he shall be punishable with impri-
sonment for a term which may extend
to one year.

(3) No prosecution shall be insti-
tuted under this section except with the
previous sanction of the Central
Government'. "

The motion was negatived. Clause 26—

of 1957. SHRI

PITAMBER DAS : Sir, I o€

33."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'"That at page 20, lines 43 to 53 be
deleted.' "

SHRI M. K. MOHTA : Sir, I move .

34."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page 31, line 29, after the
words "one-half per cent." the words
"subject to an initial exemption of rupees
one lakh only" be inserted".'

35."That the Rajya Sabha recommends to

the Lok Sabha that the following amendment
be made in the Finance Bill, 1970, as passed
by the Lok Sabha, namely :—

'That as page 21, after line 50, the
following be inserted, namely :—

'(ee) After section 43 of the Wealth-
tax Act, the followng section shall be
inserted, namely :—

43A. (1) Notwithstanding anything
contained in section 43 of this Act, if a
Wealth-tax Officer or any other
authority in the exercise or purported
exercise, of his powers under this
Act—

(a) recklessly makes unlawful ad-
ditions to the wealth declared by any
assessee or recklessly disallows lawful
deduction claimed by an assei-see in
the computation of his tot,l wealth; or
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(b> ma/a fide and without reasonable
cause exercises undue pressure upon or
coercion against an assessee in respect of
any matter in the course of assessment
proceedings—

he shall be punishable with impri-
sonment for a term which may extend to
one year.

(2) No prosecution shall be instituted

under this section except with the
previous sanction of the Central
Government'."

36."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

"That at page 23, line 4, after the
brackets and words "(other than business
premises)" the words "which is used by
the assessee for his own residence" be
inserted'-"

37."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

'"That at page 23, after line 20, the
following be insetted, namely

'provided that if in respect of any
assessment year the aggregate of :

(a) the amount of Income-tax
payable by an assessee in respect of his
total income under the provisions of the
Income-tax Act after making allowance
for any relief, rebate or deduction to
which the assessee may be entitled under
the provisions of the said Act or the re-
levant Finance Act; and

(b) the amount of Wealth-tax
payable by an assessee in respect of his
net wealth under the provisions of the
Wealth-tax Act after making allowances
for any relief, rebate or deduction to
which the assessee may be entitled under
the provisions of the said Act or the re-
levant Finance Act;

exceeds the amount of the total income
of the assessee, then and in that event
the amount of Wealth tax payable by the
assessee shall be reduced by the amount

1t

of such excess'.
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The questions wire proposed.

SHRI M. K. MOHTA : Sir, my amendment
34 is regarding Wealth tax on private
descretionary trusts. The short point of the
amendment is thus there should be an initial
exemption of Rs. 1 lakh in respect of these
private trusts before wealth tax could be levied
on them. Sir, this initial exemption of Rs. 1
lakh is available to ail individuals and there is
no reason why only private trusts should be
discriminated against. Unless the private trusts
are also put on par with other individuals, it
would be discriminatory and, therefore, my
amendment.

Sir, my amendment 35 is regarding the
misuse of powers by the assessing authoi ties
recklessly i»i a mala fide way and without
reasonable cause which is similar to the
amendment that I moved in respect of income-
tax. This amendment is in respect of wealth
tax. The Hon'ble Minister said that if an
officer does something bona fide, he cannot be
panalised- Certainly not Sir, and that is why I
have taken care to mention the words 'mala
fide and without reasonable cause and
recklessly' in my amendment. Unless the
action of the officer is ma/a fide or reckless or
without reasonable cause and at the same time
unless there is the previous sanction of the
Central Government, tir.is provision would
not apply at all. There is a very real need for
this kind of provision in the Act it self so that
the ordinary citizen could have recourse to a
court of law, because simp le departmental
procedure is not enough and there are many
cases of harassment and misuse of powers by
the officials.

My amendment No. 36 is regarding urban
property wealth tax. As I said earlier, unless
the owner of an urban property is in actual
enjoyment of the property itself he cannot be
said to be committing any act which is against
social justice. If a person is enjoying that
urba<i property which may be worth a
substantial amount of money, the conception
of higher wealth tax on such a property can be
understood. But if a person is not directly
enjoying such property but is letting it out for
the residence of other middle-class families or
other middle-class businessmen, he should not
be penalised. Therefore, my amendment says
that the property should be used by the
assessee for his own residence for the purpose
of the ex ra wealth tax proposed by the hon. Pr
m» Minister.
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My next amen ment No. 37 is regarding the
total tax that may be paid by any as-sessee
including income-tax and wealth tax. It is
comni' a knowledge that at certain levels the it
:ome-tax along with the wealth tax exceed the
income of a person. In such a case th * only
thing open to that person isto disinv Bt, to sell
his investments, to sell his propei iej in order
to pay tax only. In the pre -ntstate of the
country's economic develoi meat such
disinvestment is clearly not in public interest.
Such people should be ither encouraged to
save and further inves in productiveenterprises.
The provision co Id easily be made to ensure
that higher i comes would be used not for
conspicuous 1 >nsumotion but for productive
investme t.  But this kind of disinvestment
shoul . not be encouraged by -the Government
Therefore, my amendment says that t} ; total of
income-tax and wealth tax shou i not exceed
the total income of a perso 1 in any particular
year.

SHRI P. C SETHI: As far as the amendment
about the ¢ 'er-pitching is concerned I have
already e> ilained the position that the
Department s itself conscious of the fact and
we are ta :ing administrative steps in order to
see th. t a malady of this nature is removed. Wi
h regard to amendment No. 36, I would 1 ke to
point out that this amendment consi er ibly
restricts the scope of additional wea th tax on
urban land and buildings by mal ing it
applicable only to houses used by th assessee
for his own residence and not tho e which are
let out. This will defeat the ve y purpose
underlying the | levy of additiona wealth tax,
namely, to reduce the conce Itration of
ownership in urban land and  uildings.

The arnendnie its are not acceptable.

MR. DEPUT' CHAIRMAN
question is :

33,"That th I Rajya Sabha recommends to
the Lok Sabha that the following amendment
be made in the Finance Bill, 1970, as pissed
by the Lok Sabha, .namely :—

'"That at page 20, lines 43 to 53 be
deleted.' "

The

The motion was negatived.

MR. DEPUT' CHAIRMAN The
.question is :
34 "That tr ! Rajya Sabha recom-

mends to the L -k Sabha that the follow,
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ing amendment be made in the Finance Bill,
1970, ai passed by the Lok Sabha, namely

'That at page 21, line 29, after the words
"one-half psr cent." the words "subject to an
initial exemption of rupees one lakh only"
be inserted." "

The motion wis ntgatived.

MR. DEPUTY CHAIRMAN
question is :

The

35."That the Rajya Sabha recommends to
the Lok Sabha that the following amend-
ment be made in the Finance Bill, 1970, as
passed by the Lok Sabha, nam-Jy:—

'That at page 21, after line 50, the following
be inserted, namely :(—

'(ee) After section 43 of the Wealth-tax Act,

the following section shallbe inserted,
namely :—
43A. (1) Notwithstanding anything

contained in section 43 of thi* Act, if a
Wealth-tax Officer or any other authority in
the exercise or purported exercise, of his
powers under this Act—

(a) recklessly makes unlawful ad
ditions to the wealth declared by
any assessee or recklessly disallows
lawful  deduction claimed by an
assessee in the computation of his
total wealth; or

(b) mala fide and without reasonable

cause exercises undue pressure upon
or coercion against an assessee in
respect of any matter in the course
of assessment proceedings—

he shall be punishable with ira prisonment for
a term which may extend to one year.

(2) No prosecution shall be instituted under
this section except with the previous sanction
of the Central Government.' "

The motion wis negatived.

MR. DEPUTY CHAIRMAN
question is :

36."That the Rajya Sabha recommends to
the Lok Sabha that the following amendment
be made in the Finance Bill, i97°> * passed
by the Lok Sabha namely :—

The
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*That at page 23, line 4, after the
brackets and words "(other than business
premises)" the words "which is used by
the assessee for his own residence" be
inserted." The motion was negatived.

MR. DEPUTY CHAIRMAN : The

37."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page 23, after line 20, the
following be inserted, namely :—

'Provided that if in respect of any
assessment year the aggregate of ;

(a) the amount of Income-tax I
payable by an assessee in respect of '
his total income under the provisions of
the Income-tax Act after making
allowances for any relief, rebate or
deduction to which the assessee may be
entitled under the provisions of the said
Act or the relevant Finance Act; and

(b) the amount of Wealth-tax
payable by an assessee in respect of his
net wealth under the provisions I of the
Wealth-tax ~ Act  after  making
allowances for any relief, rebate or
deduction to which the assessee may be
entitled under the provisions of the said
Act or the relevant Finance Act;

exceeds the amount of the total in-
come of the assessee, then and in that
event the amount of Wealth-tax
payable by the assessee shall be re
duced by the amount of such excets."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is

"That clause 26 stand part of the
Bill".

The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 31 were added to the Bill.
Clause 32 Amendment of Act 1 of 1944.

SHRI LAL K. ADVANI  (Delhi) : Sir, I
move :

4."That the Rajya Sabha recommend!
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'"That at pages 27 and 28, lines 14 to
47 and 1 to 7, respectively, be deleted.'

8."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

s

'"That at pages 28 and 29, lines 8 to
60 and 1 to 15 , respectively, be
deleted.'"

9."That the Rajya Sabha recom-
mends to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely

'"That at page 29, after line 13, the
following be inserted, namely:—.

‘(pita) in Item No. 7, for the entry
in the third column, the entry "Two
hundred and five rupees and twent y
five paise per kilolitre at fifteen deg-
rees of Centigrade thermometer."
shall be susbstituted.' "

i0."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page 29, lines 24 and 25 be
deleted.""

11."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

'"That at page 29, lines 38 to 40 be
deleted.' "

ia."That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

'That at page 30, lines 23 and 24. be
deleted."
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13." That he Rajya Sabha recommends
to the ,ok Sabha that the following
amendmei t be made in the Finance Bill,
1970, as oassed by the Lok Sabha,

namely :—
'That at >age 31, lines 1 to 33, be
deleted." "
(Amendment Nos. and 8/013 also stood in the

names of Saroashr Prem Mandohar; Man
Singh
Varma and j \gdish Prasad Mathur.)

SHRI
move :

NAW.vL KISHORE : Sir, I

5. "That th( Rajya Sabha recommends
to the Lok S vbha that the following
amendment be made in the Finance Bill,
1970, as pas: :d by the Lok Sabha,
namely: —

'That at p ige 27, line 24, the word
'toffees' be deleted."

6. "That the iajya Sabha recommends
to the Lok S :bha that the following
amendment be nade in the Finance Bill,
1970, as passe,, by the Lok Sabha,
namely :—

'That at p ge 27, line 45, the word
'Biscuits' be deleted."

7. "That the tajya Sabha recommends
to the Lok Sa jha that the following
amendment be nade in the Finance Bill
1970, as passei by the Lok Sabha,
namely :—

'That at p; je 28, lines 5 and 6 be
deleted.* "

(Amendment Nos. 507 also stood in the name
of Shri Ga; ishilal Chaudhary).

The questions u ire proposed.

SHRI LAL K. . D 7ANI : Sir, I do not
want to make a long speech on this
occasion,  but would like
to
draw the attention of the ' House that all these
intendments that I have moved, Nos. [ and 8
to 13, are aimed at just one objects e. They
are all intended to deter Governm< »t from
taxing or increasing imposts Ol articles of
consumption for the common mi , :'L-
ticlessuchas sugar, kerosene oil, bisc its,
toffee and such other numerous ar; icles.
Every such article has been covered by these
amendments. This clause 35; if the one
clause which came as the sores
disappointment to us when the Budget w as
presented. In al I the
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happenings and political events of the past ten
months or so, whatever their motivation—I
need not go into them—the focal point of all
talk had been the welfare of the common
man. Everyone used to tali about the common
man and the worst tilings were done in the
name of the common man. The minimum
expectation the common man had really been
looking forward to was that the budget would
honestly reflect this con-cern for the common
man that had been so much talked about.
This particular clause increases the excise
duty and imposes various levies on articles
used by the common man, such as kerosene
oil, sugar, etc. I am surprised to hear i t being
said in support of these levies that there are
sections in the country who are far worse off
than the sections that consume these articles.
That is of course true, but is it the contention
of those who now put forth this argument that
these sections, which are mostly the salaried
classes, whose economy is the tightest, are in
a posi (ion to pay more taxes are in a position
to bear more burdens? I am afraid I cannot
agree with it. I think this approach docs not
help the economy of the country. We are in a
way adversely affecting the economy »f the
country also.

When following the reaction of the people
to the Railway Budget, there was a withdrawal
of the proposed increase in raiiway fares 01
the Third Class passengers, there was an
expectation that perhaps the Gov-ernment
might reconsider these parti-' cular levies also
that are proposed in this clause 32 of the Bill.
It was hoped that when moving the Finance
Bill the Prime Minister or the Government
would come forward with an assurance that
these would be withdrawn. It has been a sore
disappointment to us that this ha s not been
done. Of the Rs. 170 crores additional taxation
proposed the relief that is to be given is more
of a joke. It is like pouring salt on wounds to
say that we are going to give a relief of Rs. a
crores or even less. I think that even now the
Government should reconsider this matter and
in the matter of sugar, kerosene oil, etc., it
should demonstrate its concern for the
common man i in deeds rather than only in
words. If these amendments that I have
suggested are accepted by the House, perhaps
their bona fides can be accepted.

6 P.M.

SHRI NAWAL KISHORE : Sir, there is
nothing much for me to speak about
except die thing that my amendment
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very simple because it includes only four items,
toffees, biscuits, glucose and dextrose. The first
two are commodities which as my friend before
has said, are food for the common man and
more so, for the children. So, I think that toffees
and biscuits should not be touched at all. So far
as gluco ;c and dextrose are concerned, these
are common medicines, which are used oy the
common man and mostly by children. I am sure
that the Finance Minister would have no
difficulty in at least accepting my amendment.
Itisa simple but useful amendment.
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SHRI P. C. SET HI : A question has been
raised about sug r, kerosene and particularly
about Lscuits and toffees. I would like to
poiit out that so far as the increase in sugar :n
concerned, it is only nominal. With 1
substantially higher production and r teases for
free sale the retail price has < ome down and
now it is much cheaper han what it was before
the Budget. The-e is no justification at persent
therefore to withdraw or reduce the levy
proposed. However as the Prime Minister
mentioned in the other House the Gov< nment
will no doubt keep the position constantly
under review and take appro iriate remedial
action whenever necessa ,-. Therefore I do not
opose to accept this amendment.
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As far as confectionary and chocolates
including toffees are concerned these are
consumed by the well-to-do classes and
therefore I do not accept the amendment.

As far as the question of kerosne i° concerned
kerosene is one of the petroleum proudcts in
which we are not yet self-sufficient as we are
still having (o import some quantity and the
consumption as been going up steadily. Some
part of the demand is also due to its misuse as
an adulterant with high speed diesel oil for
transport vehicles. Such misuse is due to the
substantial differences in the excise duties
charged on superior kerosene and high speed
diesel oil. The proposed measure is principally
a measure to discourage such adulteration of
superior kerosene and the burden of the
increase by two paise per litre on the lower and
middle classes using kerosene genuinely for
burning wick lamps will not be much and other
in the more affluent sector of the community
can well afford to bear this increase. Therefore
I do not propose to accept this amendment.

MR. DEPUTY CHAIRMAN
question is :

The

4- "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill
1970, as passed by the Lok Sabha, namely

'That at pages 27 and 28, lines 14 to 47
and 1 to 7, respectively, be deleted.' "

Thi motion was negatived.

MR. DEPUTY CHAIRMAN :Theques-
tioriSs.:

5."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page 27, line 24, the words
"toffees" be deleted." '

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

The

6. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance
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Bill, 1970, as passed by the Lok Sabha,
namely :—

'That at page 27, line 45, the words
"Biscuits" be deleted.' "

The motion was negatived.

MR. DEPLTY CHAIRMAN : The
question is :

7."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at page a3. lines 5 and 6 be
deleted."

The motion was negatived.

SEVERAL HON. MEMBERS : Sir, we
want a division.

MR. DEPUTY CHAIRMAN : If the hon.
Members wanted that there should be a
division, in that case , we will have to take up
each amendment separately. I would request
the hon. Members to select three or four
amendments on which they want to press for
a division.

~ MR. DEPUTY CHAIRMAN : The question
is :

8."That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely

'That at pages 28 and 29, lines 8 to 60
and 1 to 15, respectively, be deleted.* "

The House divided.

MR. DEPUTY CHAIRMAN
Ayes ... 43
Noxs ... 69

AYES—43

Advani, Shri Lai K. Bindumati Devi,
Shrimati Chaudhary, Shri Ganeshi
Lai Ch/wda, Shri K. S. Doogar, Shri
R. S.

Gautam, Shri Mohan Lai
Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S.
Kaul.ShriB.K.

Kemparaj, Shri B. T.
Mahavir, Dr. Bhai
Mallikarjunuduj Shri K. P.
Mathur, Shri Jagdish Prasad
Mishra, Shri S. N.

Mishra, Shri Sri Kant
Misra, Shri S. D.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Mohta, Shri M. K.
Muniswamy, Shri N. R-
Murahari, Shri Godey ,
Murthy, Shri B. P. Nagaraja
Nawal Kishore, Shri

Pande, Shri C. D.
Parthasarathy, Shri R. T.
Pattanayak, Shri B. C.
Pitamber Das, Shri

Prem Manohar, Shri

Pushpaben Janardanrai Mehta, Shrimati

Sahai, Shri Ram

Shah, Shri Manubhai

Shahi, Shri Nagcsawai Prasad
Shanta Vasisht, Kumari

Shejwalkar, Shri N. K.
Sherkhan, Shri Singh, Shri
Sitaram Singh, Shri T. N.
Tripathi, Shri H- V. Tyagi,
Shri tyahavir Varma, Shri Man
Singh Varim, Shri Niranjan
Vasavada, Shri S. R. Yashoda
Reddy, Shrimati

NOES—69

Ahmad, Shri Syed Alva, Shri
Joachim Amla, Shri Tirath
Ram Anandam, Shri M.
Ansari, Shri Abdul Qaiyum

248
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Ansari, Shri Hayat illah Arora, Shri A'jun
Bachchan, Dr. H. |. Baharul Islam, Sh i
Bhatt,Shri Nand Cishore Chandra
Shekhar, Shri Chattopadhyaya, )r.
Dcbiprasad Das, Shri Balram Deshmukh,
Shri 1. G. Dikshit, Shri Uma ihankar
Goswanii, Shri Sr> nan Prafulla Gujral,
Shri I. K. Hasan, Prof. Saiyi 1 Nurul
Jairamdas Daulat am, Shri Kalyan Chand,
S Khai tan, Shri R. ». Khan, Shri Akbai A
i Kollur, Shri M. 1 Krishan Kant, SI -1
Kulkarni, Shri A. G. Kulkarni,ShriB. T.
Mabhida, Shri U. U. Mangladevi Talw IT,
Dr. (Mrs.) Maragatham Cha idrasekha-,
Shrimati Mehta, Shri Om Mishra, Shri L.
IN Mohamod Usmai , Shri Musafir, Shri
Gu umukh Singh Nandini Satpath; ,
Shrimati Narayani Devi iV luaklal,
Shrimati Neki Ram, Shri Panda, Shri Bral
mananda Panjhazari, Sard tr Raghbir
Singh Patil, Shri G. R. Patil,ShriP. S.
Punnaiah, Shri

Purabi Mukhop; ihyay, Shrimati

Purakayastha, SI ri Mahitosh

Ramaswamy, Sh i K. S. Rao, Shri

Katra adda Sriniva* Reddy, Shri

Ga dam Naraya,a Reddy, Shri K.

. Raghunatha Reddy, Shri M.

irinivasa Roshan Lai, Shi Samuel,

Shri M H. Sangma, Shri E. M.

Sanjivayya, Shri D.

Satyavati Dang, Shriinati

Sen, Dr. Triguna

Shah, Shri K. K.

Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Dalpat

Singh, Shri Jogendra

Singh, Shri Phool

Singh, Raja Shankar Pratap
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Rajendra Pratap
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Lisha Barthakur, Shrimati
Vidyawati Ghaturvedi Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :
9. "That the Rajya Sabha recommends to
the Lok Sabha that the following

amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha, namely :

'That at page 29, after line 13, the
following be inserted namely:—

'(viia) in Item No. 7, for the entry in
the third column, the entry "Two
hundred and five rupees and -
twentyfive paise per kilolitre at fifteen
degrees of Centigrade thermometer."
shall be substituted.".

The House divided.

MR. DEPUTY CHAIRMAN : Ayes— 43;
Noes—71.

AYES—43

Advani, Shri Lai K.

Bindumati  Devi, Shrimati 1
Chaudhary, Shri Ganeshi Lai I
Chavda, ShriK. S.

Doogar, Shri R.S.

1 Gautam, Shri Mohan Lai
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Gupta, Shri Balkrishna
Gurupadaswamy, Shri M. S.

Kaul, Shri B.K.

Kemparaj, Shri B. T.

Mahavir, Dr. Bhai

Mallikarjunudu, Shri K. P.

Mathur, Shri Jagdish Prasad.
Mishra, Shri S. N.

Mishra, Shri Sri Kant

Misra, Shri S.D.

Mitra, Shri P. G.

Mohammad, Ghaudhary A.

Mohta, Shri M. K.

Muniswamy, Shri N. R.
Murahari, Shri ~ Godey

Murthy, Shri B. P.  Nagaraja
Nawal Kishorc, Shri .

Pande, Shri C.D.

Parthasarathy, Shri R.T.
Pattanayak, Shri B. G.

Pitamber Das,  Shri

Prem Manohar, Shri

Pushpaben Janardanrai Mchta, Shrimati
Sahai, Shri Ram Shah, Shri
Manubhai Shahi, Shri Nagesawar
Prasad Shanta Vasisht, Kumari
Shcjwalkar, Shri  N. K. Sherkhan,
Shri Singh,  Shri  Sitarara Singh,
Shri T. N. Tripathi, Shri H. V.
Tyagi, Shri Mahavir. Varma, Shri
Man Singh Varma, Shri Niranjan
Vasavada, Shri S. R. Yashoda
Reddy, Shrimati.

NOES—71 Ahmad,
Shri Syed Alva,  Shri Joachim
Amla, Shri Tirath Ram Anandam,
Shri M. Ansari, Shri Abdul
Qaiyum Ansari, Shri Hayatullah
Arora, Shri  Arjun Bachchan, Dr.
H. R. Baharul Islam, Shri. Bhatt,
Shri Nand Kishore
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Chandra Shekhar, Shri
Ghattopadhyaya, Dr.  Debiprasad
Das, Shri Balram Dcshmukh, Shri
T. G. Dikshit, Shri Umashankar

Goswami, Shri Sriman Prafulla Gujral,
Shii 1. K.

Hasan, Prof. Sayiid 'Narul
Jairamdas Daulatram, Shri

Kalyan Ghand, Shri Khaitan,
Shri R. P. Khan, Shri
Akbar AH Khan, Prof.
Rashid Uddin Kollur, Shri M.
L. Krishan Kant, Shri Kulkarni,
Shri A. G. Kulkarni, Shri B.

T.

Mabhida, Shri  U. N. Mangiadevi
Talwar, Dr. (Mrs.) Maragatham
Chandrasekhar, Shrimati Mehta, Shri

Om Mishra, Shri L. N. Mohamod
Usman,  Shri Mukherjee, Shri Pranab
Kumar Musafir, Shri Gurumukh Singh
Nandini ~ Satpathy,  Shrimati Narayani
Devi Manaklal, Shrimati Ncki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Patil, Shri G. R.

Patil, Shri P. S.

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastba, Shri Mabhitosh

Ramaswamy, Shri K. S. Rao,
Shri ~ Katragadda  Srinivas Reddy,
Shri Gaddam Narayana Reddy, Shri
K. V. Raghunatha Reddy, Shri M.
Srinivasa Roshan Lai, Shri

Samuel, Shri M. H.
Sangama, Shri E. M.
Sanjivayya, Shri D. Satyavati
Dang, Shrimati
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Sen, Dr. Trgunn

Shah, Shri fc. K.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder
Singh, Shri 3alpat

Singh, Shri Jogendra
Singh, Shri Phool

Singh, Raja Shankar Pratap
Singh, Shri Sultan
Singh, Shri Triloki
Sinha, Shri \wadhcshwar
Sinha, Shri Rajendra Pratap
Tiwary, Pt, Bhawaniprasad
Untoo, Shvi Gulam Nabi
Usha Barthal-ur,
Vidyawati Cliaturvedi, Slirimati

Prasad

Shrimati

The motion was nigati vtd.

MR. DEPUTY CHAIRMAN : The

question is :

to. " That t LC Rajya Sabha recommends
to the L( k Sabha that the following
amendment ic made in the Finance Bill,
1970, as passed by the Lok Sabha namel' :

'That at page 29, lines 44 and 25 be
deleted' "

The motion wc negatived.
MR. DEPUTE CHAIRMAN: The
question is:

11. "That 1 xe Rajya Sabha recom
mends to th Lok Sabha that the
following ami ndment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha namey:

'That at >age 29, lines 38 to 40 be
deleted' .

The motion wis negativid.

MR. DEPUTY CHAIRMAN: The
question is :

12. "Thai the Rajya Sabha
recommends 0 the Lok Sabha that

the following amendment be made in
the Finance till, 1970, as passed by
the Lok Sabr i, namely:

'That at page 30, lines 23 and 24 be
deleted. "

The motion wa, negatived.
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MR. DEPUTY CHAIRMAN: The
question is:

13. "That the Rajya Sabha reco

mmends to the Lok Sabha that

the following amendment be made in
the Finance Bill, 1970, as passed by the
Lok Sabha, namely:—

'That at page 31, lines 1 to 33. be

deleted' "

The motion was negatived.

MR. DEPUTY CHAIRMAN: The

question is:

"The clause 32 stand part of the Bill." The
motion was adopted. Clause 32 was added to
the Bill. Clauses 33 and 34 wert added la
the Bill. Clause 35—Amendment of Act 58 of
1977.

SHRI LAL K. ADVANI : Sir, I move :

14. "That  the Rajya Sabha
recommends to the Lok Sabha that the
following amendment be made in the
Finance Bill 1970, as passed by the Lok
Sabha namely :(—

'That at page 33, lines 3 and 4 be

deleted."

{The amendment also stood in the names tf
Sarvashri Man Singh Varma, Jagdish Prasad
Malhur and Prim Manohar.)

Sir, I do not want to make a speech but I
would like to point out to the House that this
amendment is aimed at withdrawal of the rise
in the rate of additional excise duty on sugar
which is proposed to be levied in lieu of sales
tax.

The question was proposed.

MR. DEPUTY CHAIRMAN: The

question is:

14. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill
1970, as passed by the Lok Sabha
namely :

'That at page 33, lines 3 and 4 be

deleted.' "

The motion was negatived.
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MR. .DEPUTY CHAIRMAN: The
question 18 :
"That clause 35 stand part of the Bill. " The
motion was adopted-Clause 35 was added
to the Bill. Clause 36 was added to the Bill.
Clause 37 : Amendment of Act § of 1898. "

SHRI NAWAL KISHORE: Sir, 1
move :

16. " That the Rajya Sabha recomme-
nds to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :

'That at page 33, line 20, for the
figures and words "20 Paise" the
figures and words "15 paise" be
substituted".

The amendment also stood in the name
of hri Ganeshilal Chaudhary.

The question was put and the motion was
negatived.

MR. DEPUTY CHAIRMAN: The
question is:

"That clause 37 stands part of the Bill.
The motion was adopted. Clause

37 was added to the Bill. Clause

38 was added to the Bill.

MR. DEPUTY CHAIRMAN: There is
one amendment to clause 39. But it is
negative and so it cannot be moved.

The question is:

"That clause 39 stands part of the Bill".

The motion was adopted.

Clause 39 was added to the Bill.

First Schedule
SHRI LAL K. ADVANI : Sir, I more :

17. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—
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'That at page 34,—

(1) in line 13, for the word and
figures "Rs. 5,000" the words
and figures "Rs. 7,500/-" be
substituted.

(ii) for lines 14 to 16,
be substituted, namely :(—

the following

(2) where the total income ex-
ceeds Rs. 7,500 but does not exceed
Rs. 10,000—10 per cent of the
amount by which the total income
exceeds Rs. 7,500.."

(The amendment also stood in the names of
Sarvashri Prem Manohar, Man Singh Varma
and Jagdish Prasad Matimr.)

SHRI NAWAL KISHORE: Sir, I move :

18. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970, as passed by the Lok Sabha,
namely :—

'That at page 41,—

(1) in line 37, for the word and figures
"Rs. 5,000" the word and figures"
"Rs. 6,000" be substituted;

(ii) for lines 38 to 40, TIhe following be
substituted, namely :—

(2) where the total income ex-
ceeds Rs. 6,000 but does not exceed
Rs. 10,000—6 per cent of the
amount by which the total income
exceeds Rs. 6,000"."

The amendment also stood in the name of
Shri Ganeshilal Chaudhary.

The questions were proposed.

SHRI LAL K. ADVANI : Sir, my
amendment is aimed at substituting in the
schedule the figure Rs. '7,500' for the figure
'Rs. 5,000'. This amendment is in accordance
with  the  Bhoothalingam  Committee's
recommendations. I really fail to see why the
Government should not accept it because that
committee itself has said that if this
recommedation was accepted, it would mean a
loss of revenue only to the extent of Rs. 7 or 8
crores but the advantage in terras of
administration would be immense. Both on
economic and on practical administrative
grounds the committee has  strongly
recommended
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*hat the exempt m limit should be raised to
Rs. 7,500 for ndividuals. I think the
Government sho ild accept it.

SHRI NAWAL KISHORE: My amendment
is a bit different. Here the limit suggested s
only Rs. 6,000. My purpose is that the lower
middle-class should be given some relief. So |
want that the exemp ion limit should be raised
from Rs. 5,000 to Rs. 6,000. Then, from Rs.
6,000 to Rs. (0,000 the rate should be 6 per
cent and i ot 10 per cent. It would go a long
JAMV > ease the burden of the lower in”lkae j o
ip as people with an annual income < "Rs.
10,000 come under lower middlecla s
community.

SHRI P. G. SETHI : Sir, as far as the fixing
of th( exemption limit is concerned, the pers
nal income of Rs. 5,000 is based on a >road
judgment of what should be the optimum
coverage of income-tax in 1 le present context
of our economic growt ... I would like to point
out that taking nto account the deduc-ti<> i of
Rs. 35 p :r month, which we have accepted by
wa of an amendment, for the salaried class, the
exemption limit would be much nearer to about
Rs. 6,000. Therefore, I do not propose to accept
this amendmen .

MR. DEPUVY CHAIRMAN: The
question is:
17.  "Tha the Rajya Sabha

recommends I > the Lok Sabha that the
following am ndment be made in the
Finance Bill, 1970, as passed by the
Lok Sabha, namely:—

'That it page 34,—

(1) in line 13, for the word and figi
res "Rs. 5,000" the word ai d figures
"Rs. 7,500" be substitu! id.

(ii) for lines 14 to 16, the following b
substituted, nameely ;

(2) w ;ere the total income exceeds
Rs. 7,500 but does not exceed Rs.
10,000 —10 per cent of the amountby
which the total inc ime exceeds Rs.
7,500.""

The motion My, r negatived.

MR. DEPTJTY CHAIRMAN:
equestion is :

The

Sabha recom
that the

18. "That the Rajya
mends to the Lok Sabha
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following amendment be made in the
Finance Bill, 1970, as passed by the Lok
Sabha, namely :—

That at page 41,—

(i) in line 37, for the word and
figures of "Rs. 5>°°" the word and
figures "Rs. 6,000 " be substituted.

(ii) for lines 38 to 40 the following
be substituted namely :(—

'(2) where the total income
exceeds Rs. 6,000 but does not
exceed Rs. 10,000—6 per cent of the
amount by which the total income
exceeds Rs. 6 000.'

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

"That the First Schedule stands part of
the Bill.

The motion was adopted.

The First Schedule was added to the Bill,
Second Schedule

SHRI LAL K. ADVANI : Sir, I move :

19. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance Bill,
1970 as passed by the Lok Sabha namely

The

"That at page 47, Part II of the Second
Schedule be deleted".

(The amendment also stood in the name of
Sarvashri Prem Manohar, Man Singh Varma
and Jagdish Prasad Maihur.)

Sir, this amendment is about withdrawing
the rise in duty on synthetic resins and plastic
materials.

The question was proposed.

MR. DEPUTY CHAIRMAN:
question is:

The

19. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance Bill,
1970 as passed by the Lok Sabha namely :

'That at page 47, Part II  of the
Second Schedule be deleted'.

The motion was negatived.
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_ MR. DEPUTY CHAIRMAN: The question
is:

"That the Second Schedule stands part
of the Bill."

The motion was adopted.

The Second Schedule was added to the Bill.
Clause i, the Enacting Formula and the Title
were added to the Bill.

SHRI P. C. SETHI : Sir,I move ."That the
Bill be returned."

The question was proposed.

MR. DEPUTY CHAIRMAN: Mr.
Mahida.

SHRI U. N. MAHIDA: At this stage, I do
not want to speak just to hear my voice. |
wanted to seek a few clarifications which
would take me about io minutes. If you are so
indulgent and if the Minister would care to
make the clarifications, I w'H be most grateful
to be allowed to speak.

MR. DEPUTY CHAIRMAN: You make
your observations and the hon. Minister will

reply.

SHRI U. N. MAHIDA: Thank you, Sir. I
originally intended to speak some thing
recommending the adopt ion of this Bill as it
was furthering the objectives of the Government
which is wedded to the socialistic pattern of
life. No single measure of government can
advance the policies of the Government more
than the Budget and the financial Bill. Looked
at broadly from this point of view, there are
many points which are in favour of the adoption
of these financial proposals and there are really
some salient points like the raising of the
Income-tax exemption limit to Rs. 5,000. The
only one single point that I want to make is this
that the overall objective of the Finance Bill
should be to advance the ideals of the State and
remove the difficulties that the people may
have. The whole criticism has to be based on
this and not on any particular aspect of the Bill.
I am only saying this because the Finance Bill is
supposed to advance the comforts, the
prosperity and the development of the country.
Viewed this way, the Finance Bill suffers from
three defects. One is in relation to the urban
property tax. The urban property tax is likely to
be a disincentive for investments in urban
housing. One of our objectives is to provide
better housing. This tax will eretard investment
in housing. Not only
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that, there is another aspect of this problem.
If housing is curtailed, not oply will
there be difficulty in regard to accom
modation, but it will affect very materially
the employment potential. None of the
projects either in the private sector or in
the public sector is providing so much
employment potential as housing.
Even the largest irrigation  projects
even earthen dams, do not give such
opportunities  for  labour  employment
because of use of earth moving machinery.
This additional urban tax will, therefore,
be disadvantageous in two respects, in
respect of housing accommodation and in
respect of employment.

Then I will very briefly come to the question
of agricultural wealth tax. The only justification
that has been giveai is that it is legally
justifiable. Because a taxation measure is legally
justifiable, it does not mean that it is
economically justifiable. Last time, the then
Finance Minister in reply to the various
objections raised by me against equating
agricultural' wealth with the ordinary wealth, he
merely said he did not understand whether there
was any distinction. He tried merely to say that
both forms of wealth must be equated. Now,
Sir, this is in utter disregard of economic
considerations to lay that both forms of wealth
are the same. One wealth, in the form of money,
bank balances, deposits and shares does not
require any effort on the part of the possessor of
the wealth to earn income. is not the case with
agricultural wealth. Agricultural wealth is one
wealth that not only requires personal and rigid
attention and complete vigilance, but also
requires at the same time further inputs in the
mater of wealth itself. A property holder who
will be liable to pay wealth tax at the stage of
Rs. 2 lakhs will have to find another wealth of
at least Rs. 50,000 as inputs before he can get
any income. And with all this done agricultural
wealth is not quite certain to yield income.
There are so many natural difficulties,
pestilence, frost and the like, and fluctuation of
prices. All this removes fundamentally
agricultural wealth from any comparison with
ordinary wealth.

Now, no clarification has so far been
made—I have discussed this with Income-tax
experts and the tax authorities.—as to how the
land is to be valued. The only thing that the
Finance Minister, ha” been saying is that there
will be no harassment. That is a very poor
solace. Now, let there be two parcels of land of
equal productivity.
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'One is an irr gation field and the
other is a piivatr field where agricultural

production has been stepped up by
personal effort and private investment,
namely, wells, mmp-sets channels and
the like. Both parcels of land will be

valued on the same basis because of
productivity. In one case the man has
spent Rs. 2,000 per acre.

He will be ta* -.d at the same valuation as
another man who is benefited from
Government exp* nditure on canal works by
at least Rs. 1 000 per acre. This is a great
disparity. Unless this is removed, the
measure will not be fair. At the same time
there is an< ther anomaly. And that is today
on the Statue Books of almost all  the
States t) ere is an  Act regarding betterment
tax. That is the policy of the Planning
Commi: «on also and it has been accepted
univers illy that betterment tax should be
levie 1 though for  political reasons the
Go-ernment is not levying betterment tax t<
lay. Now the land that is benefited by thi
betterment today ~ will be taxed at its p escnt
valuation, but after five years hence  he
Government may for. political reason;-
want to levy betterment tax and recover t.
And then the Govern ment will reco\ ;r
betterment on wealth on which it ha.' already
collected Wealth Tax in  the pat five years.
This is an anomaly for whit 1 there is no
explanation. Lastly, those who are familiar
with land tenure and agric ilture must know
that the raluations of t] e old tenures and
new tenures will hav< to be materially
different. And there is n>  clarification on
this, And there has t > de a difference because
when aperson holding an old tenure sells
land he gc s the value fully, for a new tenure

land sold even after ten years, the
Governmen takes away the major ihare.
That is why valuation is the greatest
difficult/ and no  amount of platitudes

that 'here will be no  harassment will help u .
There is no light thrown on this subject
There are Members of 70 years or 80 1 ears
of age in this House and they know hat it
is for the firsttime that agri-.ulture has
been a little prosperous in die last five
ten years. So this sort of taxation without any
rational thinking will not be
conducive to the stepping up >f agricultural
production. Therefore, my  .ppeal to the
honourable Minister is, if a all, in spite of the
opposition of the Su tes, tbis measure is to be
enforced, then, let there be a committee of

people wh( know agriculture, who know
farming, who know land tenure, who
know the wvaluation  of land. Let,

committee of expert agriculturists, land
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tenure experts and 'settlement' expert along
with Members of Parliament be appointed so
that the people may not be harassed. Merely to
say that there will be no harassment will not
help us. Thank you.

SHRI P. C. SETHI : I am very thankful to
the  honourable Members who have
participated in the debate. The level of the
debate was very high and dignified with the
one exception of Shri Rajnarain. As far as the
points made by the last speaker on agricultural
wealth-tax are concerned, these provisions
have been fully explained and we have also
assured that there will be no harassment. |
would again assure the honourable Members
that the Board will take help, guidance and
expert advice from all the quarters, from
whatever quarterts expert advice may come,
and the Board will issue suitable int tructtions
with regard to land valuation.

DR. BHAI M.AHAVIR (Delhi) : Mr.
Deputy Chairman, I also wanted to ask, for
some clarifications.

MR. DEPUTY CHAIRMAN : Actually Mr.
Mahida wanted to speak ai the initial stage but
we could not find time for him. After the
honourable Minister has replied to the debate
no speeches are made. But since Mr. Mahida
could not be given a chance in the beginning, I
allowed him now with the request that he
should only ask for clarifications and not make
a speech. So he asked for his clarifications and
the Minister has replied to them.

DR. BHAI MAHAVIR : This is a measure
which has to be given special consideration.
You say that since Mr. Mahida was not
permitted in the beginning you allowed him
now. I also made a request to you to give me
an opportunity during this stage. Now, is it
your decision that during the third reading only
one Member could make a speech simply
because he had not got a chance in the
beginning? There is still some time and the
House was prepared to sit till 7 O'clock.

MR. DEPUTY CHAIRMAN : If you fad
drawn my attention to this fact, I could have
allowed you to speak for a few minutes. But
since the honourable Minister has already
replied to the debaic. I think it is not desirable
that... {intmuptims)
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I Interruption®

DR. BHA1 MAHAVIR : 1 drew your
attention to this. The procedure is that during
the third reading you do permit a couple of
minutes for Members to ask....

MR. DEPUTY CHAIRMAN : No, no,
necessarily.

SHRI MAHAVIR TYAGI : He only wants
to tire them out.

DR. BHAI MAHAIVR : If you have only
a technical objection...
MR. DEPUTY CHAIRMAN The

objection is that after the honourable Minister
has replied, there should be no speeches now.

not

DR. BHAI MAHAVIR : But he has not
replied to some of the points.

MR. DEPUTY CHAIRMAN : I would like
to appeal to honourable Members that we have
bad enough discussion on this and if the
House...

DR. BHAI MAHAVIR : Actually we shall
never be able to say that we have had enough
discussion because so many issues are there.

SHR.I R. T. PARTHASARATHY : Mr.
Deputy Chairman, the honourable Member
there raised some special points.

MR. DEPUTY CHAIRMAN No, no
special points. (Interruptions) The honourable
Member said that he would not like to make a
speech but that he inly wanted to ask for some
clarifications if only the honourable Minister
would reply.

DR. BHAI MAHAVIR : You can give me
only a couple of minutes.

MR. DEPUTY CHAIRMAN : We have had
enough discussion now on this. Why do you
want to prolong the time. of the House? This is
not good.

DR. BHAI MAHAVIR : I would have
actually finished by this time. This has been
the understanding, the Government wanted
under your guidance to dispose of this Finance
Bill and the House was prepared to sit till
7 O'clock...

SOME HON. MEMBERS :No, no.

DR. BHAI MAHAVIR : I am not asking for
a chance to make a speech.
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MR. DEPUTY CHAIRMAN : All right. Let
us have a via media. As the honourable
Minister has replied to the debate, during the
third reading it is not desirable to make any
speeches. So if Dr. Mahavir wants to ask one or
two clarifications, I will allow him to do so and
the honourable Minister may reply.

SHRI PITAMBER DAS : As a matter of
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fact, if it is a question of procedure I may tell
you that whatever the honourable Minister said
just now was only a clarification of some
points which was sought from him. It was not a
reply. We did not consider it as a reply.

MR. DEPUTY CHAIRMAN : He made his
points and those points were replied to.

SHRI PITAMBER DAS : No, he-clarified
those points.

MR. DEPUTY CHAIRMAN : A number of
Members hid made points and the honourable
Minister during his fii si speech clarified them.
Similarly during the third reading he made
some points. All right, Dr. Mahavir, you can
ask some questions now.

DR. BHAI MAHAVIR : The way in which
the amendments suggested from this side have
been disposed of has raised a question mark in
our minds because the attitude which the
rulir.g party has adopted on this issue is such
that the ruling party is not only not sympathetic
to the burdens of the common man for whose
sake the people in the ruling party talk of
socialism but also when amendments asking
additional duties on tea, on sugar, on kerosene,
on cigarettes etc. not be levied, all these
amendments were rejected. That a party which
swears in the name of socialism should fail to
appreciate... (interruptions) . . . the basic needs
of the common man is something to be
ashamed of. ..

SOME HON. MEMBERS : Is he making a
speech or is he asking for clarifications ?
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DR. BHAI M . JHAVIR: I am only asking
for clarific tions. Please have some patience.

Then, Sir, wlen in the Lofc Sabha
this question was raised, the Prime
Minister gave an  assurance that if at any
time she felt that because of this duty on
sugar the price i f sugar was rising, she
would reconsider t IC question of withdraw
ing it. Now I would like to know from the

honourable Mini ter if he can give this
assurance on th(  floor of this House also
in  respect of ni nly sugar, but also

in  respect of thi iga required by the com
mon man for ryday  use, like
tits, kerosei e, cigarettes, tea, etc.
I am asking for tin's clarification because
when at the [ inie of the discussion I
asked why this s'rould not be done, some
Members from he ruling party said that

these itmss, at least biscuits, were not
things of the man's daily  use
and that they were itmes of  luxury.

I would like to know whether the Gov
ernment consid ;rs these things as items
of luxury  or tems Of common man's
consumption. Se :ondty, Sir, I  would like
to know one mot ! thing. This morning also
e was a ques ion but it could not come,
about economy The Minister has said
and the Prime Minister has also given
this assurance t! at they are examining the
economy measm *S- It has been disappoint
ing for us to Si ! that sufficient attention

lot been paid to this thing because
we believe that 7 per cent. economy
in Government expenditure is feasible

I would like t< know whefber they really
mean to introc ice economy measures SO
that the burde 1 on the common man
can be reduced If they want to introduce
such measures, y when they would be able
to take a decish n In this connection, Sir,
,-€ incurred by Ministers
are concerned, 'extravagance' is the word
that can  be u ;d for the way the money
is spent. There in: instances. For example
about Rs. 3,0011 are spent on the mainten
ance of Jawah IT Jyoti. That is the salary
of a Minister. Now I do not know if Pandit
Jawaharlal Ne ,ru would have liked this
type of orthodo ¢ idolatry in his name being
carried on bv the Government in the
interests of eco lorny.

Lastly, Sir. ,vhen the Government talks
of general improvement of the economy,

does it mean to do something serious
about the u lemployment problem ?
I gave the figures which  have
been givei by the  Planning

Studies unit of the Reserve
Their estimate is that

and Special
Bank ofInd a.
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in 1968-69 there were 34-6 million un-
employed people in the country and v»hat
the Budget proposals seem to do in that
direction is precious little. I want an
assurance that the Government do not mean
to shelve this issue by handling it over to an
expert body which is indulging in only high-
flown technical language merely trying to
define what unemployment is. Whatever the
definition, we have such a huge burden of
unemployment. I would therefore like the
Government to give us a categorical
assurance that it is going to do something
about it and it is going to wipe out this
unemployment or to aim at full employment
in the foreseeable future. I would like the
hon. Minister to say a few words in
clarification of these points.

SHRI S. N. MISHRA : Sir, in summing
up may I ask whether the hon. Minister has
noticed that when it came to the impost on
the common man, a considerable section of
the House was ag"ir.st them and it was
rather very strange to see that many of the
Benches occupied by the so-called
progressive elements—there was no com-
pulsion—happened to be turncoats, so far
as the common man is concerned?
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SHRI R. T. PARTHASARATHY : Sir, I
have only one clarification to seek from the
Prime Minister. Mr. Deputy Chairman, will
the Government explain as to how during
the course of these two and a half months
since the Budget was presented by the Prime
Minister to the Parliament Rs. 400 crores of
currency has been issued much ahead of
time? The Budget reflected round about Rs.
Rs. 200 crores of uncovered balance to be
substantiated by the issue of currency for the
whole year. But in a space of 74 days as per
tne Reserve Btfnk chart we find Rs. 400
croies have been released, and 2 to 3 per
cent, of price inflation is tlere, which
nobody can deny. Now if
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this is the state of affairs, I would like to have
an explanation from the Minister whether the
Finance Minister and the Prime Minister is not
heading the country to what I would call

economic and financial bankruptcy.
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SHRI P- G. SETHI : Sir, when the noting
took place here, we were only hearing certain
things but one thing was confirmed that there is
j erfect agreement and undeistanding between

the Congress (O) and the Jan Sangh. That wa>
quite visible when the voting took place.

SHRI S. N. MISHRA : Where were the
Communists and the DMK?

(Interruptions)
MR. DEPUTY CHAIRMAN : Order, order.

SHRI P- C SETHI : Sir, I am not laying
whether it is wrong or right. I *m only pointing
out the facts. Sir, as far as the Budget proposals
are concerned, I need not go into the details
because 1 have already explained the position
in my opening remarks and also while replying
to the debate.

iGIPN—32— 1SRS/70—23-12-70—570.
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Now, Sir, its far ai the question of the
commoditie-; being taxed is concerned— Dr.
Bhai Mahavir haa raised this question of the
Prime Minister's assurance—when 1 was
ieplying to the debate, Dr. Bhai Mahavir was
not here. I had repeated what the Prime
Minister had said in the other House, that we
would be constantly keeping tie situation under
watch and after watching the situation if some,!
ing becomes necessary then we shall consider
it. 1 have rejected that the Prime Minister has
said in the other House. Once the Prime
Minister has said it in that House or in this
House, we have to abide by it.

Then with regaid to the question of price
increase, we have replied to this question also.
As far as the money supply is concerned, if it is
equivalent to the production of consumer
goods, etc., it is not bound to be inflationary ard
the overall prices increase is one per cent, and
on account of the Budget proposals it is -6 per
cent. Therefore the contention of the hon.
Members that there has been a steep rise after
the Budget proposals is not correct.
(Interruptions)

DR. BHAI MAHAVIR ; Sir, I asked him
what steps the Government propose to take
with regared to economy. 1 mentioned the
Jawahar Jyoti expenditure also. Let him say
'yves' or 'not* about it.

(Interruptions)

~ MR. DEPUTY CHAIRMAN: The question
is :

"That the Bill be returned."

The motion was adjpted.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till u A. M. tomorrow.

The House then adjourned at fifty
minutes past six of the clock til!
eleven of the clock on Wednesday,
the 13th May, 1970.



